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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
I.A. No. 372 OF 2024
IN
O.A. No. 515 OF 2023

IN THE MATTER OF:
Ganga Pollution ...Applicant

Versus

State of UP & Ors. ...Respondent(s)

REPLY OF THE PRAYAGRAJ DEVELOPMENT AUTHORITY
TO THE I.LA. NO. 372 OF 2024 IN O.A. NO. 515 OF 2023, FILEDBY
RESPONDENT NO. 26 i.e. OMAXE PANCHAM REALCON PVT.
LTD.

MOST RESPECTFULLY SHOWETH:
1. The present matter was listed on 19.09.2024 before this Hon’ble

Tribunal and a period of 4 weeks were granted to parties to file reply
to the Interlocutory Application No. 372 of 2024 filed by M/s Omaxe
Pancham Realcon Pvt. Ltd. (OMAXE) and the matter is listed on

12.11.2024.

2. In compliance of the directions passed by this Hon’ble Tribunal,

Prayagraj Development Authority (Deponent Authority) is filing the
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instant reply.

. In year 2007, OMAXE applied for development of Hi-Tech Township
which was notified on 16.08.2007 by a policy notified by Government
of Uttar Pradesh. OMAXE was selected for the development of Hi-
Tech Township for an area of 1535.12 acres in Prayagraj which was

notified to Deponent Authority by the Government of Uttar Pradesh.

. That the brief history of the policy under which the Hi-Tech
Township Project was being developed is as under:

I. On 29.07.1998, a National Housing and Habitat Policy was
formulated by Ministry of Urban Development and Poverty
Alleviation, Govt. of India. In the preamble of the policy, it
was observed there is the housing shortage in the country
which was estimated to be 13.66 million units, out of which
7.57 million units would be urban areas. More than 90% of
this shortage is for the poor and low income category. It was
estimated that an investment of Rs.151000 Crore would be
required to bridge this deficit, but not more than 25 % of this
will flow from banks, financial institution, Central and State

Government. It was further estimated that Rs.2,50,000 Crore
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shall be required for urban infrastructure during the 9" plan,
but not more than 10% would be available from the
Government resources. Therefore, no significant head way
can be achieved without massive participation of the private
sector. This called for the creation of enabling environment
by way of legal and regulatory reform and fiscal concessions
to encourage non- government sector to take up land
assembly, housing construction and investment in
infrastructure services. The copy of the National Housing
and Habitat Policy, 1998 is annexed herewith and marked as

ANNEXURE A- 1.

That the Utter Pradesh Urban Planning and Development
Act, 1973 was enacted to provide for the development of
certain areas of Uttar Pradesh according to plan and for the
matters ancillary thereto. One of the reason for the
enactment was that relating to the problem of town planning
and urban development, which needed to be tacked
resolutely and therefore, the act was enacted. In pursuance
of the above, Prayagraj Development Authority (formerly

known as Allahabad Development Authority) was
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constituted to promote and secure the development of the
development area according to the plan and generally to do
anything necessary or expedient for purposes of such

development for the purpose incidental thereto.

That in pursuance of the National Housing and Habitat
Policy, 1998, the Government of Uttar Pradesh issued a
policy dated 22.11.2003 in tune with the National Housing
and Habitat Policy, 1998. The copy of the policy dated
22.11.2003 is annexed herewith and marked as

ANNEXURE A-2.

That in meantime the Government of Uttar Pradesh vide
G.O. dated 23.09.1998 and 16.11.1988 in compliance of the
direction issued in the WPIL No0.2155/97 titled Rakesh
Kumar Jaiswal Vs State of U.P. directed that no construction
within 200 mtr from the edge of the river would be allowed
and accordingly the map should be passed. Further the GO
directed that it must be ensured that no flow of sewer or
drainage to end up in river ganga without treatment of the

same. This was reiterated vide GO dated 05.02.2000 and
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31.07.2000, issued by Go UP. The copy of the GO dated
05.02.2000 & 31.07.2000 are annexed herewith and marked

as ANNEXUREA-3.

In Board Meeting dated 27.12.2004, the Deponent Authority
vide Resolution No. 1318 resolved that it would adopt G.O.
dated 31.07.2000 and it was also resolved that from future
no construction activity would be permitted within 200
meters from the highest flood level of the river Ganges and
the same would be implemented in the Master Plan 2021
which is enforceable. The copy of the Resolution No. 1318

is annexed herewith and marked as ANNEXURE A-4.

The Deponent Authority in its 83rd Board Meeting dated
03.04.2005 deliberated upon the Resolution No. 1318 dated
27.12.2004 and finally decided/ resolved, vide it’s
Resolution no. 1337 that the criteria regarding prohibition
from construction activity would be the same as was notified
by G.O. dated 31.07.2000. Therefore, in the said 83" Board
Meeting, the Deponent Authority had categorically and

finally adopted the G.O. dated 31.07.2000 in respect to the
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subject of construction activity within 200 meters from the
river bankwith conditional exemption given to certain
maths, temples and ashrams. That the aforesaid Resolution
dated 03.04.2005 was adopted and implemented in the
Master Plan for 2021 at Page 125 at Paragraph V of the said
Master Plan. The development activity under the Master
Plan 2021 therefore, has to be in accordance with the criteria
laid down under the G.O. dated 31.07.2000 which
categorically prohibits construction activity within 200
meters from the river bank. The copy of the Resolution No.
1337 dated 03.04.2005 is annexed herewith and marked as

ANNEXURE A-5,

That vide notification dated 17.09.2007, Hi-Tech Township
Policy, 2007 for the development of Hi-Tech Township
through private investment in Uttar Pradesh was
promulgated and the same was communicated to the
Housing Commissioner of Uttar Pradesh. Housing and
Development Board, U.P. and all the Vice Chairman for all
development authorities across State of Uttar Pradesh. The

copy of the Hi-Tech Township Policy, 2007 is annexed
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herewith and marked as ANNEXURE A-6.

That on 03.07.2009, in view of the proposals submitted by
the developers, Government of Uttar Pradesh informed the
Lucknow Development Authority, the Deponent Authority
(i.e. Prayagraj Development Authority) and Bulandshahar
Development Authority that following developers were

selected under the 2007 Policy:

S.No.| Name of Districtof Proposed
Company Proposed Township Area
Township (in acres)
1./GarvBuildtechPri Lucknow 2700
vateLimited
2.PanchamRealcon Allahabad 1535.12
Pt
Limited
3.RiwaazInfratechP | Bulandshahar 3601.19
vt Limited

That in view of the aforesaid proposal thereby
communicating that OMAXE has been selected for
developing Hi-Tech Township in the District Prayagraj
(erstwhile ‘Allahabad’), the Memorandum of Understanding

(MOU) dated 05.09.2009 was signed between the Deponent
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Authority and OMAXE for 1535.12 acres of land. The copy
of the Memorandum of Understanding (MOU) dated
05.09.2009 signed between the Deponent Authority and
OMAXE for 1535.12acres of land is annexed herewith and

marked as ANNEXURE A-7.

That in pursuance of the MOU as above, the Detailed
Project Report of the project was prepared by OMAXE and
was sent to the Deponent Authority for approval, which was
approved by the Deponent Authority on 24.10.2009 in terms
of the prevalent rules and regulations, i.e. in accordance with
the GO of the State of U.P. thereby prohibiting the
construction within 200 mtr from the edge of the river ganga
and also in accordance with the newly enacted Building by
Laws, 2008, in which under clause 3.1.10 it was provided
that except in accordance with the consultation with
INTACH, for repair and renovation and for heritage
buildings, no activity will be allowed within 200 mtrs from
the bank of river ganga. The copy of the C Approved DPR
dated 24.10.2009 is annexed herewith and marked as

ANNEXURE A-8.
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That the development authority sanctioned the DPR of the
OMAXE in accordance with the above rules which were
prevalent at the relevant period of time. Also the FAR was

accordingly proposed and the land uses were sanctioned.

This project was to be developed in three phases, supra, the

details of which are as under:

S. No. Phases Area(Inacres)
1 Phase-I 726.60
2 Phase-II 477.18
3 Phase-IlI 333.34
Total 1535.12

The Development Agreement between the parties i.e.,
OMAXE and Deponent Authority was signed on 03.12.2009
for 726.60 acres for land DA-1. The copy of the
development agreement dated 03.12.2009 is annexed

herewith and marked as ANNEXURE A-9.
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That OMAXE applied for the completion certificate for
Sector -1 (part of Hi-Tech Township) comprising in approx
96 acres of land under section 15A of the U.P. Urban
Planning and Development Act, 1973 on 31.03.2011. The
copy of the request letter dated 31.03.2011 by OMAXE for
the issuance of Completion Certificate is annexed herewith

and marked as ANNEXURE A-10.

That in the meantime when the request letter for issuance of
completion certificate under section 15A of the Act of 1973
was under consideration by the Deponent Authority, the
Hon’ble High Court of judicature at Allahabad in Writ
Petition No. 4003/2006 titled In RE: Ganga Pollution vs
State of U.P. and Ors. passed the order dated 22.04.2011
whereby the Hon’ble High Court directed as under:

Ganges plain in the northern India has been always treated
to be most fertile area. Due to increase of population
enormous and unregulated and unplanned constructions
have begun on both sides of river Ganges, which is
continuous and unabated process. It has been noticed that in
highest flood of 1978, large number of villages on the bank

of river Ganges had submerged. Learned Amicus Curiae has
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brought on the record a booklet issued by the District
Administration Allahabad ‘Badh Prabandh Yojna 2011-
2012" in which flood affected villages have been mentioned
and the villages Jahangirabad and Mavaiya, where the
sewage farm land is situate have been included in the

villages which are affected by Ganga flood.

Unabated and enormous construction on the river bank is
also one of the source of increasing pollution in river water
and a source for throwing untreated sewage dirt in the river
with no mechanism to check. As noticed above, Allahabad
Development Authority while rejecting the application of
Sahara Commercial Corporation for permitting the change
of land use as residential in villages mentioned therein,
recorded that within 200 meters from highest flood level,
construction is wholly prohibited and within next 300 meters
permission be granted only in special circumstances.
Restriction in making construction of housing colony within
500 meters of highest flood level of river is necessary and
mandatory to check the further pollution which may be
caused by such housing colonies. We have noticed that in
spite of repeated directions, neither the Nagar Nigam nor
the State of U.P. has been able to come with any measure to
check release of untreated sewage in river Ganges. 134
MLD untreated sewage, according to own case of Nagar
Nigam is being discharged in river Ganges daily and

according to the respondent new sewage treatment plant of
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the capacity 60 MLD shall be commissioned by 2013. New
sewage treatment plant which has been mentioned and
proposed has yet not started and we have reasonable doubt
as to whether it will be able to function by 2013. Stopping
construction up to 500 meters from highest flood level on the
banks of both the rivers Ganges and also on the part of river
Yamuna adjoining Sangam has to be directed in the city of
Allahabad. The earlier order dated 28.3.2011 however

requires modification.

We thus direct that no construction shall be undertaken by
the Allahabad Development authority or by any private
builders within 500 meters of highest flood level of river
Ganges in city of Allahabad as well as part of river Yamuna
adjoining the river Ganges (Sangam). The Allahabad
Development Authority and the district administration shall
ensure that no construction be made in the aforesaid area.
We however, give liberty to any aggrieved person to make
appropriate application in this petition with regard to above

restrictions, if he feels so aggrieved.”
The copy order dated 22.04.2011 passed by the Hon’ble
High Court of Judicature at Allahabad is annexed herewith

and marked as ANNEXURE A-11.

That interim order dated 22.04.2011 keeps continuing till

date and continuation of this order, the process of
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identification, demarcation and delineation of HFL was
carried out. Nevertheless, after the promulgation of River
Ganga (Rejuvenation, Protection & Management)
Authorities Order, 2016, the task for identification of Flood

Plain Zone (FPZ) isin progress.

That out of the total 1535.12 acres of land, owing to
reduction in area, revised DPR/ Layout for 232.50 acres of
land was submitted by the OMAXE with the Deponent
Authority on 25.04.2022, which was approved on
09.06.2022. The copy of the revised DPR is annexed

herewith and marked as ANNEXURE A-12.

That due to above-mentioned major changes/ modification
in the project, a newly submitted DPR pertaining to 232.50
acres land was submitted by OMAXE with the Deponent
Authority revising the earlier Layout Plan of the project on
26.07.2022. Since Phase-1 over the approx. 96 acres of land
of the project was already completed (as CC was applied by
OMAXE u/s 15A of the Act which is pending consideration

by the Deponent Authority) and the allotments have already
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been made OMAXE, however due to interim direction
passed by this Hon’ble Court, the Deponent Authority has
not issued Completion Certificate under section 15A of the

Act of 1973 for sector-1 project to OMAXE.

That no decision by the deponent authority has been taken
on the correspondence by the M/s Pancham Realcon Puwt.
Ltd. made to the deponent authority vide letter dated
31.03.2011 for the grant of completion certificate under
section 15A of the Act, 1973 for Sector-1 project in letter
and spirit compliance of the orders dated 22.04.2011 passed
by the Hon’ble High Court of Judicature at Allahabad. The
order dated 22.04.2011 of the Hon’ble High Court, which
was communicated to M/s Pancham Realcon Pvt. Ltd. vide
letter dated 03.05.2011 inter- alia calling upon M/s Pancham
Realcon Pvt. Ltd. to stop works, if any and become party to
the litigation before the Hon’ble High Court of Judicature at
Allahabad by filing appropriate application/ Counter

Affidavit to present their cause in the lis.

That the completion certificate has yet not been issued to the



XXI.

5249

applicant OMAXE and is pending with the deponent
Authority in compliance of the order dated 22.04.2011 of the
Hon’ble High Court whereby the Hon’ble Court directed
that no construction shall be undertaken by the Allahabad
Development authority or by any private builders within 500
meters of highest flood level of river Ganges in city of
Allahabad as well as part of river Yamuna adjoining the
river Ganges (Sangam). The Allahabad Development
Authority and the district administration shall ensure that no

construction be made in the aforesaid area.

It is submitted that OMAXE/ applicant was developing the
township in terms of the guidelines & rules relating to
exclusion of constructions near river, as was made
applicable by the Govt. of UP and prevalent at the relevant

point of time.

That the Town And Country Planning Organisation,
Ministry of Housing and Urban Affairs, Government of
India issued River Centric Urban Planning Guidelines, 2021,

whereby it has been circulated that RRZ draft policy defines



5250

the area for protection from further encroachments as the
“active flood plain”, which will be marked by the high flood
line. This, in entrenched stretches will be the available space
in the valley. In embanked stretches, this would be the area
between two embankments or roads along a river acting as
an embankment. In other stretches of the river, the active
flood plain will be the 100-year flood line, the land which
gets flooded during a 100- year storm. The idea was to
establish a no-development zone not less (in area) than the
active flood plain. Under the head of Lateral zonation of
river banks “Active Flood Plain” is defined as High Flood
Line (HFL) which in entrenched / embanked stretches of a
river stretch shall be the available space (including the river
channel/s) in the valley of entrenched stretch or between two
embankments or between existingroads oneither side along a
riveracting as anembankment. In other stretches of the river,
HFL/ active flood plain shall be the 100- year flood line.
The true copy of the River Centric Urban Planning
Guidelines, 2021 issued by the Town and Country Planning

Organisation, Ministry of Housing and Urban Affairs,
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Government of India is annexed herewith and marked as

ANNEXURE A-13.

That it is most respectfully submitted that the HFL
demarcation has already been done for the District of
Prayagraj. However, the Flood- plain zone demarcation in
compliance of the River Ganga Rejuvenation Order of 2016

IS in progress and being done by the competent authorities.

That the answering deponent, on 11.05.2011, filed the
Counter- Affidavit vis-a-vis an Application for the Vacation
of Stay order dated 22.04.2011 passed by the Hon’ble High
Court of Judicature at Allahabad, which is available on
record of the Hon’ble Tribunal on Page No. 3732, which
was numbered as: 1A/26/2006 (148387/2011). Prior to it, the
answering deponent filed an application for the vacation of
stay on 22.04.2011, which was numbered as 1A/3/2006
(125684/2011), which was also not decided for vacating the

stay order dated 28.03.2011.

That to get the vacation of stay, the Deponent Authority

went to the Hon’ble Supreme Court vide SLP (C) No.



5252

22780-2011 titled Allahabad Development Authority Tr.
Vice Chairman Vs. RE. Ganga Pollution H.B. Ji Maharaj,
which was disposed-off as withdrawn with the liberty that
the Authority would like to move an application before the
High Court for vacation of the orders impugned in these
petitions. Accordingly, the Special Leave Petitions were
dismissed as not pressed. The Hon’ble Supreme Court
further clarified that they have not expressed any opinion on
the merits of the contentions raised in these petitions as also
on the application proposed to be filed before the High
Court. The copy of the order dated 08.08.2011 passed by the
Hon’ble Supreme Court in SLP (C) No. 22780-2011 titled
Allahabad Devt. Auth. Tr. Vice Chairman Vs. Re. Ganga
Pollution H.B. Ji Maharaj is annexed herewith and marked

as ANNEXURE A-14.

That in addition to the project of the applicant, several
Important projects, i.e. part constructions in the Harish
Chandra Research Institute (Deptt. of Atomic Energy, Govt.
of India), housing projects of the deponent authority for all

segments of the people under New Prayagam Scheme.
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That it is worth mentioning that the issue of 500 Mtr comes
from the confusion, which, most humbly being submitted
was the mis-reading by the Ld. Amicus on a report presented
before the Hon’ble High Court. It is most respectfully
submitted that at the relevant point of time, Master Plan-
2021 was being drafted. Sahara India applied for the change
of land-usage as commercial in Mauja Mavaiya and
Mavaiya Devrakh Uperhar, Tehsil- Karchana, Allahabad for
the total land area 133 acres. This proposal was brought
before the Board of Allahabad Development Authority,
whereby resolution Item No. 45 was deliberated. Now the
Hon’ble High Court proceeded on the erroneous pretext of
complete bar of 500 Mts from river tat/ river edge by the
ADA. That the answering respondent Authority submits that
Item no. 45 appearing at page no. 200 of the Master Plan
document is a part of the objections and suggestions
tendered by the committee constituted to discuss the draft
Master Plan 2021. A perusal of page 170 of the Master Plan
itself to reveal that while column no. 1 relates to name and

address of the person, column no. 3 relates to the objections
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and suggestion of the person concerned upon which in the
next column contains the departmental note and lastly the
recommendations of the committee have been contained. A
conjoint reading of page 170, 200 and 201 would therefore,
leave no room of doubt that serial no. 45 was actually a
suggestion submitted by Mr. S. Faizal, Manager, Sahara
India Commercial Company Ltd., Lucknow wherein in the
next column thefalse suggestion of Mr. S. Faizal has been
mentioned. In the next column thereafter is contained the
departmental note and in the last column the
recommendations of the committee to examine the

suggestions and objections has been mentioned.

That suggestions/objections of Mr. S. Faizal contained at
serial no. 45 came to be considered in the 83™ meeting of the
Authority itself dt. 3.4.2005. The agenda note placed before
the Authority in the meeting dt. 3.4.2005 as well as the
resolution no. 1337 resolved by the Authority in the said
meeting are clearly mentioned at page 168 of the Master

Plan document.
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That perusal of page 168 would show that the
recommendation made by the committee while dealing with
the suggestions and objections of Mr. S. Faizal at serial No.
45 recommending restrictions in the raising of the
construction upto level of 500 Mtr from the highest flood
level was not accepted by the Authority and consequently
the recommendation made by the committee was neither
accepted nor it could be treated to be a decision by the

competent authority for the said premises.

That the decision contained at page 168 is based upon the
Government Order issued on 31.7.2000 of the State
Government which has been annexed, at page 166 of the

Master Plan document.

That from perusal of the above decision it is clear that the
ultimate decision taken by the Authority on the issue relating
to imposing of restrictions for raising constructions within a
specified distance from the river itself was confined only to
the extent of 200 meters from the bank (Nadi Tat) of the

river itself.
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That the Authority therefore, had no point of time ever to
any decision to restrict raising of construction upto level of
500 meters from thehighest flood level in the final text
Master Plan 2021 which is enforced and operative as on
date. The contrary suggestion made by the learned Amicus
Curiae was based on a complete misreading and
misconstruction of the Master Plan document itself and
therefore such stand is liable to be discarded. A true copy of
the Master Plan-2021 is annexed herewith and marked as

ANNEXURE A-15.

That the deponent Authority has already allotted plots to
nearly 1000 plots holders in the New Prayagam Scheme and
the development of High-Tec Township has also been
permitted by the Authority as per law which specifically
compliance with the provisions of Master Plan and also
ensures that the holy river Ganga and Yamuna are not
polluted by any means on account of development of the
aforesaid two colonies. It is again reiterated that in the

project of the New Prayagam Scheme no untreated water
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beyond the permissible limit is to be discharged in the river
and in the project of the High-Tech City no discharge
whatsoever is to take place in river Ganga or Yamuna from
the High-Tec City and the entire discharge of waste water
would be treated and are cycled in the project area itself and
consequently there would be no threat or damage to the

sanctity and purity of the river itself.

17. That nothing material is concealed therefrom.

1

Prgyagrz?y[*)evelopment Authority
OW ."'}'({ W/u -
R ey ey o)

REIRE v
Through Counsel

(VIBHAV|MISHR
A tg-on-Record
Counsel for Prayagraj Development Authority

Place: New Delhi
Date:07.11.2024
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Government Order P by A
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. tech.township : ’ .
© No-3072/8-2:07-34 vividh/03
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Poge-Lob il

From,
: Shri Mohinder Singh, Pl .
" Principa! Secretary, ’ AT i T
Govarnment of Ultar rrlduh : - 9

. To,

1, Houslng Commissionar,
" ..U.P, Heusing 8ad Developrnent Board,
Uttar Pradesh, .
1. Vice Chalrmen,

All.Devalopmant Authorities, G A

+ . lror pradesh.

Howsing and umn Planing Saction-1, Lucknaw: Dated : {7* Septembor, 2007

Sub Mistach Township Pallcy2007 for the development of Hi-tech
‘rmshipc umogh priwh Invastmant In u:l,ar Frudnh.

sk,
HHa:h Townslilp Pollcy-2007 Issued vide G.O. No, 3169/ Aath-1-0/-

34UNich/03, dated 16" August2007 lor the .development of Hi-tach

Townships through private Investmant In Uttar Pradesh'ls hersby superceded:

.In tha publi¢ Interest and the smended Ki-tech Tnvmslun Polley-2007 1 laid
down s MM

-

]

!

(1) A High Laval Committae Shalt be constitute under tha Chalrmanshipof

Chief Secralary, Gavamment ef Utter Pradash to ensure elfécive
* Implemsntation of Hi-tech Tewnship Polley«2007, The sgope of wurk pl

this High Level Committes shall ba 35 foliaws:e ¢
(1) Te specily ond approve ine, formats for ‘Consortium MoUr,
« (Financing  Plan', 'Oocument tee Submission of Appleations/
qusals, MoV, "Ravised Mol any ‘Developmient Agreement’ to
be sxecuted betwezn the Devefoper Company/Consortium and the
Government Agency 35 per the provisions of Hi-tech Township

" policy-2007.

.. (1), 7o taxe’ decision régacting mvitstlon of prosusals, eic. from
private  secter  Developer Cwamwt:onannwm far  the
developmant of Histech Townships,

(i) To take declslon rugarding selection of nwehner Companies/
Consortium on the basls of evaluation of proposals raceived for
he development of Wietech Townships In accordence with (o

pracedure 13ld down in the Cocument for Submission of
Apnll'casunsf 'rapasai.
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M Tu mdf agprn'm on the-nronm!; submitted by the Developer
* Companies/Condortlutri-for extemsion of Tmnspin area In case of
- .newor already spproved Histach Townships, -
V) To gramt apaml on the -preposals submitted by Yhe Devalcper
Comphn|es/Cansortium foc exerngtion to purchase land. In excuss
ol 12,5 acres Us. .per the provisions of Utter Pradoch bmlnm
g Azoltion and land Reforms Act, 1950,

(VIY To grant approval ‘Iér extensiori of projact pedod (S ears)
specified for enmplv.uon of Uevelapment works of the %—Tuﬂ
. Township.
MI) To grant approval for cost m\lw of clty-level new Intrastruciure
s faclgtm ftom the Developer Cu‘mymyloomuruum.

(VL) To take other necesaary ‘action (or. elfective Implementation of
‘Hi-tech Township Poiley-2007 arid provide Single Window selution
to'the pruh!em arising n Its implementation,

{IX) To take'sétioh agajnst Developer Gempunfes/Consrtim In case
of violatisn of Ri-tich Township Pnlcwulce ~declslon on
qncellltion of selectlon,”

(¥} To ensure “remalning nt’:u%m actioh on Jssbes mentioned In
* 7 Pparse(l) to (1X) above relsting to progosals epproved.under the
Hl-lt:h"l’mshln Policy-2003.

{X1) "To provice numawnn dacition 0 ather’ matters related 1o the
“ 3 lub]ect: mentioned IhWB. ?

(2) A Technicil Evalumen Committee shall alss be a:n:tl'cuted under the
chiirrnnnshlp of -Erecuiive Dlesctor, Awas Dandhy, Housing and Urban

:::nnlnq ,Department, 'nu m: “of \-mk of this committne shail ba os
oWEi- -

{I) " To opan, examine and evaluite thie- -proposals reum:d frem the
* Dbieloper™. Companies/Consortlum and submit Its repott/
' racommendations for the declsion ¢f High Level Cnmmllle.. €
{1)* To provide nezessary assistodce to the High Level Gommittaa 1n
dlug.urghtlu othar responsiviiifies,
13) The ODeveloper Company/Consoriium. may submit propesais for the
develppment of Hl-tech Townihip In any cltyfarea of Ultar Pradesh
excluding the notifled areas of ROIDA and Greater NOIDAL~ .

(4) The proposals {Exgruslon of interest) shall be Invited Irom reputed ane
axperiznced "Developer mmomlcmnumum from tme te” Ume by

publishing: ndvarisement in the ml.luml lulllhs with tha lwrp\al of the
High Levsl Committes. - at

(Sl T™e .Developer': Cnmnnw!Cuniorﬁum shall  futhln, thq i

gualilications for submisslon of progosals:s e

'.W".!f
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“ (1), The Developer Company should be registersd under the
“ Compinles Act, I956; ‘Company’ menns company as Ceflned
£ under seckion-3 of the nld_-ﬁﬂ.
© (i) The Davelopar ‘Cempany/Cané should have an annval net
* worh of minimum Rs. $00 crore in the last threa finadelsl'yoars. .
- "and It $heu!d nat have a dedlining trend. Morsover, the uet profi
. In the last-thres years shauld alse be positive. .

(111} -The peopasal for the devslepmeat of Hi-tach Townshin may be
g " submiting by a ‘Daveloper’ Comaany lndividually or through the
) Cansortium, In tase the Developer Companies form a Consartium,

. " they- should execute on MoU.on the prescebed format wihich
sholld be reglstered..in: the office. of the Sib-Reglstror. The
mipimum share capital of 2l the members of tha Developer.

., Company promoted by the. Consorllum shall be 51 per cent, As
per the provisions of the MoU, partnershlp between/amonyg all the
Consortium mermbers shall be mandatory Wl the completion of the

-. project’ ond any modliication/changs In the \arms and conditions
of the MoU czn be made only with the prior approval of the -
Government, The format for- Consortium Mol shiall be Issued
separately, 7

(6) The minimum sres of ihe Hi-tech Township shall b 1500 acres.
Keeplag In‘view the' devalopment .potentlal and reguircment of 2
partlcular chyflocation, thare shall ba no restsiction on the maxiinym

« 'area,of the township, .’ i '
- {7) The minimum Investment.for the deveispment of o Kl-tecl Township of
1500 acres shall be Rs. 500 erore, However, the minimum invesiment

« " shall be proportiondtaly more.If rea of the townshlp excesds 1500 «
acras. Tha. Oeveloper Compery/Chnsortiumy shall have to submit 2
reasonable Finuncing Plan, on the preseribed formet to llustrate as to
<how the Tinanclal raquirements of the project shall b accomplished l.a.

- hew.much maney wold be moblized. sach“from sell-esources, from
- debentures, 1oan from banks/Minanch! Institutlans, ste, Tha Financing”
Pisn shall Include such somzenents o Cash-lnfiaw, Cash-outflew, Cebte
Sml!_:e Ratly, Brask-Evan-Point] Anrual Profit snd Lecs guring the .
«project-perlad, Balaneershset, Annual tiut wiorth, Intamal Rate of Return
" (AR ete, The preserded format for Financing Plan shall ba lsgued
© separately. The Flnandng Plan submitted by the ‘Davaloper -
Company/Consortium vith the ‘proposal,-'shall be' examinzd by ine
“Techhlzal Evalustion Committee 30 35 to ensure that the minimum

" requirdd Investment ‘Is actually being. mads by the Developer
Compeny/Consortiym fromts own sources, . -

(8) The Developer Company/Consortiuin 'shall submi ths propoyal lor

+, development. of new Hi-teeh Townsliip or extansion of oiready nporoved

Hi-tech Township eren In accerdance with the procedure ‘lalg down b1 the
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Document for Submission of A_pﬂut!uﬂef?mnqslls_‘ Tha format lor-this
documnent sholkbe tssued separately,

- {9) The High Level Committee shallicurry out the selection of

Ilha. Duveluper

Cotipany/Eonsortium for-the devalopment of Hi-tech Township on the
hasis of evahiation: of Jts financial and.techaiéal capabiity, experience in
reat estate developmeat, conceptiial.plan and vislon and’pre-foasibiilty

* report of the:proputed: tawnshlo: The, cri

terla for avaluation shall be ‘3

followss- AL :
S.Ne. | 1 Evaluation Criteria 7| Maximum Marks|
* 3, | Fianclal Capabliity (Based on networth of | - 25 =~ |
| Developer Compenies/Consortivm) * : i
2, _|-Company Profile and Tetholtal Resouice 15
-3 eal Estats Bxperience In iast 10 yedrs: Z
{Evatuation’ of experleace shall be currfed
- out:as ghven below):: ; .
(3) Township Development. i 10
| {63 Disposal of Properties: (Floor space 10
eanstrictad/No. of piots end units): :
(¢} Cost of prajacts Implemented . _E
[d) System for Oparation.and Malntenance 035,
o |- ofthe projects complatad ,, B =28l
i % [Conceptual” Plan and. Vislen for the 10 -
tnwnsl'lp_ . D o 5
| S |Pre-feasibiity report of the proposed 8
i [township, AR ’ a
IR T T 100

The, Devajopar Cufipany/Censortium shall have to ‘secure

minlmum 40 per ezat marks under mach criterlon end 50 per cent
AQgregate marks for selection on the badls of above eriterls,

(10)The , Technlcal Evaluition Commitek Wil assist the High Level
Committae in evajuation of proposzls recelved (fom the Devaloper

Companie:

Y () abov
. Pprogess within- maxjm
and the, resge

v nmrdlngiy:\
(21}n ede- cliy/location, m
permitted, Le, maximum ‘of two Filztech Townships'shall be permissible
2 Develooment Arcaf Notlfled Area and sres odjolning i

within

dlstance of 10 kilometers,

(12j There shall be ne itinit on the number of Hi-tseh Townshizs permissible
t 2 mvmpar_ Compsny/Consertlum througheut the State; howaver,

g twp

s/Consorzium In accordance with the critarts lald down in para

0. The High Level Gommlttez shall complets ‘the selection
um, 90 deys from the date.of recript af prophaals

g‘uv9~pevcldmr'umbimrcomn@un:’ shall be infotmed

atimiin of two Hitech Tewnships shill be

loa

1

8

i
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W Yo 3000 Beres shall e pérmissible to & Developsr”
gn: = ’h:ﬁlﬁ... or u'o.cmuﬂiurn for every R, 100 crore

averzgz ‘snnusl networth -Gf last three yeors, Similarly, calcutation of
“total g:umlssmh arer abave 3000 scres, to a Deyeldprr Company/
‘Consortium githes'In mlﬂbmmdnwmmom—}ﬁm
Townshlps shall be made praportionately on the basis of tatal average
mt‘mnh of last three ysars.
l'.3IEk'lu|!hn of township Bre: shall be’ permissible to the Developar
Companles/Conaartium sélected under the Hi-tech Township Puficy-2003
23 well as Hi-tech Townshjp Policy-2007. Thz proposal for extension of
township area shall bz submitted’in accordance with the Document for
Submiszlen of Applications/Proposs! and agproval for éxtansion shall be
pranted by the High Level Committee. However, [n such cities/ locations
.. where only one-Histech Township-proposal has been tpproved ond new
" fovinship proposal Is Pecelved for the 13nd adfolnlng its ske, then first
priarlty -to* extension shall be givan to the Devalopar Company/
- Consortiim'who has already bean seletied, Extenslon In the township

erea shall be permissible wbjut lo’ mnpﬂam of the following terms
and conditions:+"

m The land proposed for extension should be contiguous to the sie
slready approved as wefl os compast In shape 5o that &n Integrated
~.* Iay=0us plan could 5e ansured for the'township as a whale,

M The Developer Company/Consartium shall submit eertificates s 2
- procl of pmportionate annul.net werth kesping In view extensien
! of Histech Township are2, snd-reasonable ‘Financing lan” on the
preseribed format to subsunn'na Ihc minimum’ imcmm dgaing

" the prﬁaumﬁ witension,

() "The eveicper Company/Consortium shall - deposlt propesdonatelf
higher processing ru and eamest money for the mwsed
‘exlmslon

.

iU “The bwdopcr Campanrftnmmlﬁm shall submil the ravised
© " Conceptual Plan and Dealled Pfuject Repart (OIPR) for tr: township
Including the land propoud for extension.

(¥ The Davaloper Company/Consorbum shall complete all the
- davalopmant warks of the township Including the proposed
esrtmslcn wltb'ln fhe praserised m,'le:‘t period. . s
.(14)The Devalopar Company/Conzortium Shall cxscule an uuu on lhe
prescribed farmet with the respestive Gavernment Agency withine J0
 63ys from the date’d! selection, The Devaloper Campany/Consortium
. shall lso. tiu:uha revisad Mo with:tha raspactive Gavarnment Agency
in case sxtemiton of township 2red la pormissibie, If the Devaloper
Company/Consortium falls 1o sign the Mol within 10 days of sclection,

the High Leval Committae may cancel the uiec_ﬂun witheut giving sny
natice, Similarly, during the Impleméntation of MaU/Ravised Mol or the
eroject, f"any such facts come 3 the natice which Warrany action

3
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sinst the Developer Company/Consariium, then aececsary pction shail
ety the- approtal of the High Level-Commiee Incuging
canceffaien- of sefistlon of the. Devélopér, Company/Censorium. ‘The
farmats for. Moll:and. Revised'Hol shall be isiued seperutely, . .
+{i5)As far az, possible; 1and for fhe devetopment ‘of the Histech Tawnship
sholl be’ §eqlilred Wrbugh hegétiation Wit the’ laiid ownvers. For this
purpose, the ehtins land Dropesed for the Hi-foch Township, shafl be
notifled undef sictlon-4 of the Land Acgulshion.Act, 1394 or sectlon-28
of “Uttar Pradesh'Housing aid ‘Dsvelopment Board -Act, 1965, The
Developer Compbhy/Cansertium may purchase the fund through direct
negatiation with the land owners and'the tancernad Governmant Aguncy
shall. provide nesessary cooperation lo- the Develspef Company/
© Consorlum for acquiting’ fand. under the oprovistons of "Karor
Niyamawall®, Acquisition-cf fand under the Land Acquisition Act, 1894 or
the WRtar Pradesh Housing snd Deyglopment Board Act, 1955 shall be
carried.out In spuclal clrcumstances only for such remalning pockets,
which are.necassary for-the Integested development of .the Histech
Townshig-and fal] within'the fand purchazad through direct negoliation”
" +and land acquired' under the "Karar Niyamawall®, Pravided. that the land
acquired under, the Land Acquiftion Att,*189¢ or the URar Pradesh
Housing and Development Board.Act, 1965 shall notaxcaed 25 per-cént”
* ol the total area of the: Hi-tech Township, The-larid acquired under the
provislons -of "Karar Niyamawall" or the Lond Acquisitlon Act, 1894 or
the Uttar Pradesh Houslng and Development Board Act—1965-shall-be
made avallable to the Developér Company/Cansortiim an 90 years lease
by the :un;erns? Govammant Agency. 3

= Inktially, the. Developer Company/Consortium shall deposit 40
per cant of the entimated scquisition cosf uf the total land to be notified
under.sectlon-4 of Land Acquisition Act, 1894 Brid requisite acqulsition

" ¢hirges In excess of first. 1500 actes of load, However, the Beveloper -~
Sampany/Consortium shall nat pay the scquisition thargas on the WAd *
te bé'purchased through direct negotiatian but pay 400 per cent value of

land directiy to the land owmers, Thus, the excess charges depasked by

the Developer Company/Consortlum against the land purchased dlrectly

. from the landowaers, shall be 2djusted towards the land 2cquirad under

he-"Karar Niyamawall® or the Land Acgulsitlon Act, 1804 ar the Uttor

Pradash Housing and Davalopment Board Act, 1965, a5 the case may

. ba. In case of any dispute, elating to-dand acquisitlon or Ingreuse of

compensation-by any Colirt In fUlure-arises, all financla) llabliities shall
rast with the' Devefoper Conipady/Consartinm, ;

Exempilen from 5tamp Duty shall remain permissibie to the
, Developer Companies/Consortium selected under the Hi-tech Tawnship
Polley+2003', In accordance Wih' the provisions of notification
* No Ku.l-5-915/112004-500 (87):2001, dated 09.07.04 and revisad
netification .ne . Ka,AL.+5+3497/11-2005-500 (03)-2005, Uated 09,09.0% =
of Kar Evam’Nibandhan’ Anubhag:$ for maximum 1500 acres of -entire

“ow
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arca of the Histech Township. Exémption from stamg duty shal Aot
permissible to the new townshios' to be opproved undgr the H«-tt;iq
Township Pulllcv-lﬂ?. E - .

" (18)The land sequlred by the Govarnment Agencles ar under m‘l,pmmp&
: acaulshtion or notlfied fer acguisition by the Gavarnment Aganclos undof
stctlon=4 of Land Aculskion- Act, 1E94 or under section-28 of Uttar
Prodesh Hausing: amd Davelopment Boatd .Act, 1963 tor thalr own-
schemes, - shall ,not be_denotified/lek In favour of- the Develdpar,
* Company/Consorghim for the development of Hitech Township.

AT)To enable Integrated Hevelopmant of thelproposed Hi-tach Township, .
lund which presepitly vests- the .Gram Sabha -or belongs lo the
.Scheduled Castow; Scheduled ‘THbes/Bockwurd Clagsas may be
purchdsed/resumedfscquired lp sctordance with the prevalling” ruled

. with prior'approvat from tha competert level, :
(16)The ‘notification to purchase land In excess of 12,5 acfss for the
davelspmant of the Hi-tach Townshlp 35 per provislons of sectiun-154 of
' the Uttar Prodesh Zamindarl Abolition and Land Feforms ‘Act, 1950, shall
Ye Issued gaparately for each toinshlp with the approval of the High
Level Committee. This exemption shall be permissiblz subject lo the
condltion that all development wiorks ere completed by the Developer
. Compapy/Conssrtium within the prescribed project parfad,

-« (19) Afeer. the daviiopment of Jand, the. Developer Company/Consortium shall

_ pay tha stamp duty a6 per the rules-spplizable ot tha tima of ‘sale of
properties aod frashald codvarslon tharges ‘2t the pravalilng rate to the

o -lapd acqulring &gancy, * : d ;

(20)Land measurinig: 1500 acres or more required for the development of
Hi-tach Townshlp will generally = avalioblu.In the agriculture land use
outsids the ’U'!’blnhlbll; area of“the ‘Master Plan f3r which:land use
conversion $hall be permissible in aécortance with fow, I the sita
selectad falls,outslde the mits-of the Development Area/othef Notilled
Ares, It shall be brought dnder the stafutory Imits of the respective
DevelopmentArca/ ather Notifled. Area by following the ‘due process of
law: Howaver, converslon of us of land reserved for Infrastructure viz.
reads, water-works, S.T.2, electrlc sub-station, garbage disposal sites,
other communlty faclitles, parks and open spacas/green malt, etc,
propeaad- In- the ‘Redlonal Man/Master Plany Zonsl Developmant Plan,

_ shail not bé’permissible- and Uese fecllitles would.be developed: and
constructad In accordange with thie propasals of the above Plans. In case

. conversion: of Tond use Is permissible, the Developer Company/

: _Cms_ortll,lm shall gay. converslan charges to the respective Government
: M!ﬂt’a i e R =
(21)The proposals recelved for tie dévelopment of Histech Township In Uttar
* Pradesh sub-reglon ‘of Natianal Cupital-Reglon (NCR) shall be' approved -
provided thay are In canfarmily with the pravalling NG Plan, :
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(32)The Histech Township shall-be plaoned In accordance with the land use =,
phnning forms prescribed in the MoU/Revised MoU to, bs executed % =
between: the - Developer Company/Consortium and the Government "« -
Ageney: Land .for Resldential, Commercial, Industrizl (non-paliuting),
publlc and:Semis Public Faciities, Tra/Me 8hd TeBnsportatioo, Fatks and
Ocen Spaces/"Green; Cover’ and’ Recmation, otc, land uzaz, shall be
. earmarked In the township Tayout pian, "Bésiies, mecéssary provisighs
shall be. made with-regard %o, wiorld-chads: lnlrastructure taclities e.y.
Roads, Water Supbly, Cralnage; SEwerage; Electiic-supply, Tralllc and
ransportatjon System, Iftegeated *Solid Waste Management, Madern
Communicdtion System, atc. il = T
(23) Developer Company/Consartium shall strietly adhece to the Government
policles -and ‘the relevant  codes ol B:1:5./1.5. relating te- dlsaster,
managemant {n -the Jond “use planning,. provisldn of .importart .
+ Infrastructura faciikies and dolelopmint”bnd <onstruction works of the
proposed Hi-tach Township, ** B Ty i g
(26)The Developér - Company/Consartium _shall ~prepare* ond submk »
" "Detalled Profest Rupart, (OPR) the'groponed-Histach'Township o the
Govergient: Agency Within 180 “days, ffom-the-date -of" signing of the
MoU, ‘A comeittee, coostitutdd, urider the -chalrmanship of Housing -
Commissiones/Vice-Chalrman of the TespactVe Development Authority
*~ shal sxamine the DPR and subenit Jt'rptBméndations to the Board lor
- approval: THE Baard, of the respectlve Goverment. Agency shall taka
[decisjon’ regarding’ 3parovsl Bl the DPR.within 30 days. from; the recdipt
of the recommendations af the ' ‘ dommilttees Howeyer, Kesping In
*view the djfficuities In ome-tme svallablilty 674500 aczes:or more Jand,
the,OPR shall be approvzd as.x Eencepival Plan, The DPR shell comprize
of layout plon, fand use,plan, Infrtruciire and Services development
plan, standards and. specifications,. reource moblisdtion, property
mahagément, and.speration snd majntenance, detalls, atc. Besides, the
DPR shall contain ‘phasing, of development of the proposed townshin
., Indicatirig “Ume-schedule for commeacement and completion of each

“ phase, : L an e

M

.

i ; fl s S .

{25)The Developer Company/Co n shall nelther be_entitied (o any
lagal Fight for the {mplemantatfomof the groject meraly on.the basls of
1peroval uf the contestystDPR Mor shall'have the Aght té aliot, sale or

+ Jdease plots/bulldings/@atsfother+properties or accegt advapce mohey.
Launching, -booking, ete., umdér’thé project sholl be permissivle %o the -
Oevelops; Company/Cdnsértium- anly after avallebllity ,of Jfand and
appeoval. of tha' defdlled lay “out plan. Howeleri-.the Developer.
Company/Cénsortium shall be Jree (osaceept publlc- desasits. and: utllize
the same In accordance with relevant regulations of ‘theRcsarve Bank of
Indla, In tase any Ceveloper Cempuay/Conscrtum seledtadigrdar: the.

" provisions of Hi-tach Tewnship Pollcy-2003, has (eCilEd"ire-aynch
booking rmoney, the some shall be ratymed With ap 'rghrl'if;'fﬁ'gcrm if
demanded by the Investors Inwricing, & i alNene

Haiari B v hae T L

-a e TR a*

’
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126)The Devaloper ICompany/Consortium shall submit the detalled fayout
plon ta tha Government Ageney(or.aporoval oniy after purchase/
- acguisition of 60 percart land In' cvery phase, subject to minimum of
300" geres, because Ik wil be.possible to deveiop o !sell-contalned
rielghbernocd/sactor' with all factiifies for ‘about 25,000 populatien on
300 acres of Jand.. However,' [t ‘will be nacessary fo purchase/acaulre
- more than-300 peres of-fand, for approval of detalled layeut plan In gvery
subsequent.phase sb at;to. ensure comgletion of all the devalopment
_Works. of 1500 aeres of townshlp Jn-reximum three phases, In case .
townshlp “ares eceeds 1500 acres, ‘the,procedurs for spproval of
dotalled fayout pian wilk be the same;, however, dovelopmant-of the
townshlp may e compiet=d In-four, phases |f the township ares ls mare
. than 1500 acres butiup. to 3000 acres, and maximum fiva phases o the
Jownship-area s more then 3000, 3cres, >
(27)The Deviloper Company/Consortium shall enter- into. a ‘Devalomrant
Agreement’ with the Government Agency ot the time of approval of the
delolled [ayout:pian: The Gevernment Agency shall sanction the detifled’
lay out plans nlsubsequént phases only after remalning fend has been
. purchased/assembied by-.the Developer Company/Consertum ond
. séparate Development Apreemiant shall be executed for each phase, The
forfat for 'Development Agreement’ shall be Issued separately.

(3B)The Beojact period of 03 yasrs shall be fackonsd from the data of signing

of the first 'Devalopmént Ageeement, U-th Y In

:quuwmmﬁjw.ﬂu

be pmmsﬁmm_a__suj_#_“munl
case:

Commiitae, € _cevelopment works of the township are not

«completed Within flve yezrs or the extended periadand If the

Oeveloper s respensible for aloy, then the

Developer ny/Consortium s enallzed In accordencs with
the provisiods of the Develooment Adresmant. .-

. [29)1t will be compulsary for the Developer Company/Consortium lo ensura

registrdtion of* transter desds of developed properties whthin Uvree

- Monthi fram the date of handing over of the sign 1o the 3l ;

[elling Which the money equivalent to the gtomp duty end raglstration

fees antount’ shall be recovered by -the Gevarnment Agency throuph

. ferfelture bf the Bank Guarantee or selz of mortgaged fang after yiving

g notica h'ﬁiiﬂwloper:,;nmgany!@nmnlum.

*To enaure Ume@y comaledon of the projact ‘a8 per the provisiens of

* tha opgravad DPR.and raglstratlen of transfer deads of developad
-proparties within three masths fram’ the date”of handing avar of

., +bessesslon to the allottess, the Developar Compuny/Consortium shall
 Susmit fegal undertoking o mertgage 25 percent of the total saleoble
land In favour 6f the Govgrnment Agency. The mortgeged land shell be
released Inproportion ceording to the successful completien of various
services’lo the functional stage and reglstrazion of tansfer deeds of
deve.lups_d properties In fovour of sliottoes, If tha Developer. Company/
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Consortitim.Jeaves Y davelopment work Incomplete, the same:s 3
completed by the Goverment Agericy through sale of the land 50

mortgaged, . 3CECC T astemg e 0 S 0 g

(30)The ‘Deleloper Company/Canghillm Shall cagy, out, the fhternal and
extérnal gevelopment works 3¢ It clin expense.as per the standards
‘and saecifications lald déiwp In the Spproved DPR.Howeyer, cannzctivity
to trunk sepvices, guch 85 °rgad; dralndge and sewage. dispasal, water

+ sopply, * elactrichty, * sofld waste ‘management, -or any such other
cammunity. faciitigs™may: b8 “diterided to. the .Developer Corpany/

Cohsortiim by, therespective Savémment Agengysonipayment of actual
cost>plus 15 per -cer: supeilslon ¢charhes thereon, (f any mafor
infrastructure.‘such'as embankmetty fing road, flyoves, mekro, eic, Is
provided by the. Goyamment Agency :during the grofect perind
- consequent to which the propdsed township would be-diractly benefited, -
_+ theDavaloger Company/Consortium.shall pay preportisnate cost df such
Infrastiucturg, o tho Goverhmént:Agenty, fer which prior2pproval of the
. Highsual cpmwghﬁ Wneesam .o o]
131)Since latrastrutturg seryices of the mafn’ city, will aiso ho, used by the
poppiation of the proposed Hi‘tech: Township, which:#opld Increase
fressure, on. the' existing ¥zrvices; - therefdre, (Daveloper Company/
Consortiurn shall ‘pay” City [Dévelopment, Cherge for” augmentation/.
. swengthening of, iting hiraskucure ak the rat o Rupees one be
" fifty thatisand. per, acre-in, mishlcialiEprparation towns ond Rupeas Aty
Wousand pef aces I other towns. The; money reallzed through Clty
Development Charge shall, be deposied.~In ‘the’ lnfeastruetore
Development Fund dI' corcerned -Government Agency 8rd snall~be
utllized for davelopment of élyilevelnfractructure only,
(32)The " Govarnment .Agensy . shail "have- the right to suporvisa ‘the
. Implemantation: of, the project #i sccordonce with and a5 per tma .
schedule prescribad I the approved. OPR and to Mspect the quality of
external and Intérdal; develogment works of the Hi-tech Township to
ensure:that thay are as per the provislons of approvad DPR for whigh the
+*- Developer” Company/Conscrtium *shall pay, the 'preserided Inspection
“chargas to' thé. Governmenft'Agency as per the releyant Govarnment'
T SR el e o
(33) The: Develaper Company/Consartium shall provide land for communliy
fecilities . such. as “elsctrie sub-station, police-station, firc .stativn,
post-office, telebhone exchange, ‘ete, and construct these facllities a3 per
the norms and make ther avallable to the respective’departmients Iree-

of-cast.through the Goverriment Agency.

(34)The Develoger Company/Consortiim shall canstruct 10 par cant of the
+ tatal houses/Blats for the Econcmitally Weoker Sectlon and’ ancther
10 per cent houses/ploms for the Lower Inssme Groud femilles 55 par tha
narms and eost ¢xlling préscribed by the Gevernment Agency Allotmant

el hcun_srolqu-m these citagories “shall be made by a committee

-
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Houging and Urban Planning Departmnent,

) shig of Are Heusing
Government of Uttar Pragesh under ihe chairman - :
Commissionar/Vice=Chairmian of the fespeciive Gavernment AGQERCY.

(395)

The Developar Company/Consactium mn ‘provide ‘Basic Infrastructure
suth as roads,’ drainage, yater SUBD

sanltation and_clecicity,

(37)The parmission -for generation of power far the . propased

“Hi-tech, Township, I required, :shall be permissicle. In.accordanca with

' the prevalling Enargy Pollcy” of the Gevernment of ‘Utiar pradesh read
. witn Electrizity Act, 2003 ond, Uttar. Pradesh Electiiclty Regulatary

Cammission ﬁulu

- (33)The. Déveloper Company/Consorilum £hall malntaln the varlous services

a! the Hitach.Township for which It shall have the right o collect
‘nalntenance expenditure from the allotiees il it 1s handed over 1o the

+ Laes| Body., Tha Osvalopar ‘Gompany/Consertium shall daclore” the

 boaking/sllotfaent of properties along with detalls of services fof which'

annual/one-time  malstensnce - expendlture ot the Ume ol

malntenance expendlture [s being cherged and fhe DPR will contaln

. uxplight ‘provislon regording the same, Tha Local Sody shall net cellect

house fax, water tax and sewerige lax, etz from the residents or users

", of te Histech Township til the township is handed over to .

(39)

The Developer Companles/Cansertlum who have alfady signed the Mol
under Hi-tech Township Policy-2003, shall In continuation to thls MeU
have to sigh an "Amandment.to Mol ¢otedi mmmmmemnn™y 10 Which it
will be cléarly mentloned thet the procedure for land assembly Iald cown

+ under the Histech Township 2olicy-2007 will clso be- upelicable to 1500

acres of lsnd Govgred under tha “Wistuch Township_Peficy-2003,. Any

' Devaloper Cimpany/ Contoriym seloctsd’ unger the Hirtech Yownship

Pollcy-2003 who“Intends to extend the townshlp area beyend 1500
acres, shaﬂlhwe to_mbgr.lt- an- application as per pdra-13 of Histach
Township Pollcy-2007 3ad sign 3 new comprehensive Revised Mol lor
the kotsl arsa Incorporating urighhal Mol signed under lhe

a
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PEY MO, 1  Fug, amazlm ﬂ?
i

bflﬁ taef 12

fo.,Policy=200 ‘Mﬁ‘*'hwm to MoU dalﬂl.....-u--t
ﬁm?sl'mmnnm :rmmﬁﬂm of rlstegh Townhip ""‘T'mt:,
The, -Developer CompanlesiConsdrivim,-.iba had applled for
devalopment of new Hi-tech’ Townships “under the Hi-tech Tawnship
** Balley-3006, wil ‘move ta-submit-fresh nnpltcil'rons o-.rvef the nrwlslons
ﬂ!.m-tu.‘h Township Palley-2087, .
2. In the.context of aforementioned policy, 1:am directed to say ‘h‘“
Nrther necessary agtion may, by Xakes, to Implement the Histech Tovinship
follcy-1007 for B;a -development of m-w Towinzhlps through privele
Investment In Uktar Pradesh In smrdanca wlth tha procedures and directions
mscrlud.tuve.
i : G 5‘!-
SR y ' (Mohinder Smgh)
Sl e . 2. “ Principal Secretary
Copy lor Mn-niugn wl mcmu&:wmu thit followling: -
1. Cabinet Secratory, Oulmwvd‘umr?mduh\
2, mry.s;cmq,cwuhmm!u Uttar Pradesh.
3, ' Industrlol Deyeigpment Cmntﬁﬂwgr. Utter Pradesh.
4. . Princlpal-Secretary;. Tax & Reglstration, Government of Uttar Pradesh,
§. . Princlpal Secretary; Caw, Gavemment of Ustar Pradesh.
_ "6 Principal Secretaty, Finance;'Government of Uttor Prodesh,
7. Principal Secratary, ? Ravenue, Bowmmm‘.o! Ultar Pradesh,
8, Princlpal Secratary, Urban Davehpment. Government of Uttor, Pradesh,
S.. All rinclpa! Sacratarlis/Seerataties, Govarnment of Ukar Pradesh.
10, Commissioner and Secreiary; Board of Rzmm. Uttar Pradash,
1L .G, Reglsmum and. snmp.'ﬂtp} Pradesh,
12, Msnaging le!\,':hr, Ayu,smg,h. Utk Pradesh.
13,° Al Conimissloners, Uttar Pradesh.
. 14, All District ngl!tﬂl!s, Uttar Pﬂduh
15. .Chalrmen, all Spacls! irea Otvulppmn: Authoritias, Uttar Pradech.
16. Chalrrien, Coatrolling ‘Autharitle, Al Ragulated. Areas, Uttar Pradesh,
“17. All Land. Acqulisition ‘Officers, Uttar Pradesh,
18, Chief Town!and Country, Flannar, Utar Pradesti
.-19. Executive Dlrector,’ Aiwas Bandru., Uitar Pradesh,
20. Al Slﬁﬂw,Hnuslﬂg‘tnd Urhan Hannhgoepamnent.
1 Guard Flle, Ll v
) Oy Orter,”
. Sd/»
(R: I, Singh)
Sperlal-Secretary
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MEMORANDUM OF: UNDERSTANDING FOR. THE DEVELOPMENT OF
HI-TECH TOWNSHIP IN UTTAR PRADESH i

{ Unelersinnding 1o mate. on thinfifliday of Sspleferrwn g
%ﬁ:‘ﬂ:dmrzah?bn;h:aon Afanabnd nﬂamhpmnnl Authority  Gonstifuiod undor ||‘l; £
provisions Uliar Pracesh Urhan. Pinnning snd. Devilcomanl Aci, 1973 theoeig
Sh_LMlb_wuwas,_GIMAH Mis CommisclonarVice Chaikman (horeinaler referred

{0 o8 A2 “Flrsi Pary") whigh oxpraalon sholl unlens the coniext dozs nol so adnil,

Inchida 13 suzsasvar) of the One Pan, : i

AND e .

ey ;
‘Ms ez Lid, n Company rogislarad under Componlos-Ack 1950 having rogilered
cifies al 7, L.8.C, Kalka)l, Now Doinl ~ {10010 and, Mis Shambae Davalopare Piivato
Limiled a Compnny reglalatad under Compenies Acl.1068 having reglsiorad offiée ol
16, L8.C, Kalkall, Naw Defnl - 118019 el Mfs Ponchi Gavolopors Privala Limlled a
Company registered under Gompahies Acl,1056 having ragistered office 2| 10, LS.C,
- Kalksll, Maw. Oolfl ~ 110019 forming CONSORTILA urder-MoU dated 19/12/2029.
regisiorad In the offica of wb-mnlt(!ru In Addittbaal Beok Numbar 4 Val, No, 1380 Poge
No 176 fe 180 at Sarlal No.113 on dated 19/0212008 Ws Panmnm_ﬂwwnﬁ;t
I;:dina SPV Company rogisterad undar Companios Acl, 1958 havlng Registared O

. - railil = 1
Officet ) Sl S, Baldav Prakash Matholra Rio 307,

EBhara € :ava :P achim Vihar,
H iclava, .
«87 Themharlsl_' referred 1o ys *Sacond Paty") of | e 0 Colhl

he olher pa,

) Lk :For Panch Roaleon PBREM.
(Anll Kumar Slrgh) I
Vies Shaij s .
Allahabag Duv‘c'lc':m,\uﬂmﬁh}‘ umﬁ?ﬁ;fﬁ',m
Alanabag .
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on-ga lon pnd Increasing urbanizalion am Crontig major
.m; pmﬂh;.;n?riﬂﬁg. Imlhn ol urbon asrvices snd plonnad housing n,. 5

AND WHEREAS resource constrainis of the public seclor agencies hes muda il
imperalive (o promots private Invesiment In the provision of urban housing and
Infrostructure, thorefore, keeping. In'viow: fha mandates af tho National. and
Stala Housing Policies, ths Govammenl of Utlar Pradesh (heraingfier reforred
o 85 *GoUP") announced Ihe Hilach Townohip Pollcy2007 o promote and
facliitate private sector paticipation In the davelopment of Fil-iech Townahips in
Uttar Pradesh having wérld-clasd Infrastiuclure vide Govarnmoant Orcar “No.
3180/ Elght+1-07-34Vividh|03, dated 18" Augusl, 2007 Which wos suparsodod
by Gavernmani, Ordsf No.p872/ Elghi-1-07-34VIgh/03, daied 17” Soptembar,
2007 rood with Govt, Order No. 4816/Zighl +1:07+34 Viidh/0d daled 27
August, 2000, 83p7/0-3-00+34 Vividh/03 dotod 2™ Decombor, 2000 and GAU1/D-
3-2008-04 VIvidh/2003 detod 5% January,2009 herelnafler colleclively relbrod
- 1o 85 Hirlsoh Township Policy-2007 1o fuifli he following objaciivos::

0 to pibvide N;II'IP!-ﬂﬁW Miisch: mafkolable eufatss with on aiimoilve
environment fof highiquallty living :wefking arid reoreetion;

© ) o ancuurmge-high tochnology and Knowledge-basad Induelre, loidsm

and provide faciltios for-busincss organization® engaged In modem
R i s R ‘
{) " to faciiate snd. credie ari enabiing environment for attracting maximum
.+ "rivato Invedtmont n hausing.and Infraelruciud davaaamaglh

() o support 4

" ANG WHERBAS the Soeand

: nd eiinblo private investmen In other asciars of Ine Stalo

AND WHEREAS a8 2 follow up of the Hrtech Township Pollcy-2007(ho High
Lovol Committes (horainftar rofutred lo £s "HLCY),; conslliuied by tha GoUP
aflor “evoluntion sf the propesnl hes saisclod tha Sevend Forly for the

devalopmonl of Hidech Township ol Allahabad on lont maasuring 153542 °
acron (hculnnm'lr raferred to as “Hl-lach Township*):

: Patty, le. s e £
i w%dwtﬁa sign @ Mematdncum J Lo, Mis-Paichan Ronlson Ml Lt

Understunding (fiéralnalerarairad lo ue

I tha Flrg Fet_:yg lo undsriake furiher action:for the dovalepment of

Hl-eel Townaliip,

" NOW-THIS DEED WITNESES AS FOLLOWS:

T, Thet'the Bacend Farty ohall alsct the slie for | : : ]
) ‘Townahlp.ln sentultelion with tha Flrst Party, -l:"hﬂ SRS e

g '. " . Vor PenchuRealenn PHEVEA
@res=g o et
. {Anil Kurmat SingF) ' it Operashng Ut

Vieo,Choliman M,
Aliahiabad febniapmant Autherlty - e
Alisiabrg " :
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I
Thel lhe Soanﬂll Fsrw shall submil m psrr;:‘nai for p%laﬁwtﬂ'f e
ﬁ&“m p:thuh Twmﬂip lo lho Firsl Pnﬂy unhn
45 days afles ﬂgnl of this MoU.

l
T\u\ {he Semnd Pbrly shall purchr‘ ] "1‘:% ll': the \r\;’a n}?y"‘»".hmua %mgn
- 'gru?l: the pggﬁ:nf onsombly of and not “unﬂinu 25% of l.hﬂ
tml arsa of Ht-mh Townahip.

That to enabia lnmgralad davelopment of 72 P upowl HE f.ﬁ\m‘\’ow?:‘m
tha laad which prosently d::;u? wllh the cr:‘:lm Sabha of 198 o
?:,h:nd\:l:’mmgj o acquired In mruwn m the Appllnb%n Law.
Hew

munt _land bahnqhu ‘to the people from
mmn‘éumn Sahaadulad Tribes purchasod by |l'|ar 'Bﬂmﬂd r-mw
“silugtog within tha Histoch Town ghip aram:-shall.bo

. In tha surroun: fhearby aress. snd Mnd war ln :
. SMJ gtlagramu v paaplr.

rehuse land In
Thal maﬁ;s«ond?my' ‘muy bo Aummnd R‘EOUP 1o purchuse lg e

ihe developmont o Hi-fech Towne
sxcoss of 12,50 8Er0% 1oL L0 Uter prodooh Zamindar fB0l and
. Land Raforms Ac 1m. I\ ls made olur that the GaUR umt
pofmisslons lo d P wmwmm-lwmwd
works shall be ¢ od moSecondewanu\gpuﬂihn

: Fﬂ urpooo, the Secand P2ny shall {urnish necsssary
fm nn'i’hq pﬁe%dbed tormal.tc the concemad District Maglsirato
thraugh the *First Parly*. Tha GolP sha_‘l_bfml roouired oppraval on lh?i

recommandation 'of Dlklriel Muiiglstrata process shaoll b8 complate
m ‘:o darl !bm tha dale of .m‘buﬂnhn ol proposul by the fhe Second
A

Thal the stam chargeabls on lhe mln.tmari teialing lo I-'.l-tuch
_ Tewns bmc&gd ’F *Sacond

} Second Party sholl be borna'by the
Bty of nnﬂum 'Sewnd Pnnv‘ a8 the case moy ba.

The frae hald tagvarsion cha -s hall he hle tm 'Sawnd Po
to the Flrst m!!:' por the pwrgwll:w pal‘ha 3 m

he smnd Party falle within the Dunhpm

| Devejopment Amal Reguloted Area of any

olher Ara netifled by meGoUﬂmmrnn law-and nends converslon of lund

qumapm'prme of I-H-mh Tmshlp' ma =arm shallbu ermittad by me :

ﬁS‘L:tu“Bw olcoled B namd ?’ d!mldo Y
& oolcol ﬁ

Devoiopmont Nab:‘ﬁdmrnn

]
: “wdhnrm o nolfled mg&, ﬂmwmrmuam umma

P undor zny law, Il shail be
slalutoiy limits cf Wha y broughl

respacliva Doy
Mu‘ﬁpudni Dovelopmen! ArzaiReguialed Aros mdopmeni Atsa/Scheme

olher Areg n=llﬁnd

n}u:d t‘g.:? g’nﬁ‘?g&m SNt lé\: dua pru:;gs of e, Cunveraian
T

;‘H‘l land use conversicn charges as pre mm%lnoﬂkgﬂlgr

s?‘l!lO-An-.‘.l mzaumwu 1. nu L2001 lha! bo pa By the,

'“u‘mav to tha First Parly. Fewover, convarsion of use ol Imd mmwud

- dtrm:tur% viz. roads, walerwerks, S.T.P., elecldc sub-stalion, sclid

isposal " siles, olher community lacanbs, parks and open -

Regleon R

[Py
paratlng Wiine

&igﬁ.ﬂha L . Tos Pavdlit

lMII Kumar Singh}

wa Chultnon F
Mohabu ienpricsl «m;’
AN Bag
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: i | PlanMnster’ Plan
S ot dnd ioes ok b0
devaloped and conulrucled In necoraahce wilh the proposals .

Plana. : :

. . + ». = “
{ arty shall comply with ‘tha land use, plenning norms |
L TeUintent wriha prbsaralon o Concasnu, Plan snd Detallad Project

proposed Hilach Ti u_!n'a ‘by (ha GoUP
'mgﬁﬂs%%;mma Gwmﬁ mcgnnd |1{ M%;i;.n:'u %b’l:r
hall alsc be made world =zfass truciural faciiilies, ' -
:ml;.’%rahm. se{wrme. eléciriclly, Irafflic and fransporialion sysicm
Intagrate

solld wasjo managemont, modem -communicalion aystom el-
colara, £ . .

10! That iha Goverviont: ad tho Telovant codos of B.I8LS. foairg 11
K nl $hall bo elticlly nchred lo by the Second Puly in llin
gm.ﬁmm of mm_mmmhruims od nmzmm md_
constiction works of (he proposad tiilech Township. aen,
iy Wl oulnoll w Goisdt IR of Ui
0 m ml'rpm g o Firt Pty witin 100 s lram ti cafe ol
of this M.%R shall m of Mm &}E&Eﬁ L:inﬁ%‘
ALy mm-:mm s i
b ‘munagument and dpurution 2 inuEbeincy dolalls, ol
i s S e it
phase, aamw?ullm‘-' undes [he chalnnonship’ of Housing

o0 ding dhw&w&haﬂmmwmldﬁu
. mmi of pum
* "Oovemnienl” Agency® meonz Ullor Bradozh A
concomnad Dava ! Aumnt_!l[; as tha case may be,

12, Thal the DPR. shat be
g Eﬂm PR shall beapproved as

g aCnnEanuuPhnmdeSocondPnrlyM
bu enlilld 1o 2y egal fight [or e Implomeniation of iha cf meraly on
{ho.bagls of approval conceplual OPR nar shall havo the 1o 2liot, sala or
hmmﬁfmn Iathar flict or dy money Launching, .
booking, ol-colors Undor - poject shal be petlo e ‘Sucond Party only
aflor avaliahiily of d"and approvel of Ihe dolailad fayoul plan, Howevey, lha
Second Paity shall be [rog 10 accapl publle deposils and uilfs

' [he game In
BEGOrCN<o wilh felovnt tegulallons of e Rosarve Bank of ingls; e,

. :] - » .~

13, Thal the Secend Party shait submif the alled Ia 1o tha'Firsl Parly for .

e mannrﬂammmw of GO pm{%r&hﬁ 0vory. pliaao, :mo:
um n‘:'l:gn 00 fht i

i placa o proposed land us of lh

da‘per the muslar plan‘or has haan amo roaldon

Golallad! [y -oul plort‘can afsg be ui:ptggud alengwith the c?n:dq:ml cm!':fl}m

?e nms::qz‘lo PUTCAGH mere thon 3 3653 ol fand for npprovii of dotafled

ayoul plan’ln evary subseduani ph8ta se a5 lo enown complolion of all [he

s wlllmt_mrh: of 1500 acfes of lewnahip In madmum Ihiea phasos., In case
P 0rea oxceeds 1600 a¢res, thy Procedura lor appraval of £:rmf Inyout

@ e ﬁ < Wor Papcham lealean Pyt Lid. .
forzSece : )

{Anj! Num:f oh

1 ViceChaitmian &,

Allahabag pevnloummlAuU:oﬁly'
Aliaiagad
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- el
tha lewn mnvbnumlur}h
gummﬂw&% Iunﬂﬁt&:? acrds wmm , and
MM phusa If tha hip nran fa more {lian 3000 beros.

ol & minimym of 200 acras of land In

o ﬂ‘;:‘ MH“'TGT sowndmamhh: End.mn tond use of tha 3 l’;:n & g:;

Master Plan 18 niso %en\m oc has Bean convurtad 10 (e6 e
datalled laz’ could: 2150 ppr!:w'ed simultaneovsly

cenceplual OPR. o1 .

15, mmesnurﬂmumm n‘DMWHM coemont wikh the First

P the lim of tho detalled layoul plan, Tho Firel Pm :hul
g‘%ﬁ#.m:mhﬂ m%!&a:}s;lq wﬁmmﬁ%&m Pum'
and -:par:h Davalopr msnl"blu'n uxaculod for 9ach phisdy:

45, Thot tha Second P ;o ;mimmmuwmmwamu ars fram
{he dalo of sig ”&iwwnmmmmm . 1t haoro doley In

mm:&u bmwldabmﬁmnn.mmdmhm‘pwindpaﬁw

el be pamyissibia wiin ldHLConmuwmbaﬂs;mwﬂw
avelopmant worke loc within fivo yoaft of ot
:ﬂﬂﬂm?& m m‘fn ”mdmwﬁ'hmﬂum.
hon Ihe Second Party I

18, Thal e Second P shalw ol the ol
works Al iin ewn aupanas s QUerm Imarnal snd mm dovalopment

e nﬁrmu 0PIt Mowdver, connaativily (o |r;.|rm=;m1 o o,

Wl cowngh clopasl, - aryicos sucl) a8 rond connagilen,

, ehciriclly © . Bolld
mmanm;nnrrltl of any jguch other mnrumny Iﬁn g o b

mmmi wpu}mmdmamu Ilﬂrrll::;lt}l Il o mnbr mts:tjuro' m‘ﬁ
o 1mrn. ring rohd, fivover, melto, e[-culnra.\{! providec by the

DR e
= i 8 paypraponbnnlneusto{um
amﬂmm lo the .F‘rs! Pnrty for which pricr appma?ol the HLC mul; ke

Yor Yaneha|Realcdn Pk
; ; o’
Cidel Uperuting Ul

R M
; i
wa ey
JRECR ol
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24

25,

¢! in accordonce
%'ig and 1o In
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the' S \ahel provida books nifaelquehiso sich 5 rnsd, drEinDGe,
Wu sum?mfmd m. et-celorz fregwol-cosl 1o e ﬂ&a Ilm
falling walhin propesed Hi-Tech Townshi orea.

-\ chames ‘o ho sepvice] esond Parly

fon of alaciizily, 1wl
Eloctriclly Regulatory C_!qmnhdnn for Ihlo purposo.
“That lhe

sod.1klozh Townohip nhall ta enviconme
T BroRothal maky uasropdcly provisions
ol mainte

pewer, an vonirol

naricn pl'grean covar in iha land Use pl
duvalspmanticanstruciion warks end melnlenance-al-lhe

The benchiciaries wil pay user

"Il |ho Second Parly underizkes
ave 1o Gncuro licence [rom Thu

. sustaingbla, le. the
for m%un of water oot

eparplien and

E Dty environmantal
aranco fof e propesad Hiech Township project

carllicales roquired un

from the Midlchy of

Thel tha Secent Panf; oholl oftain ul legal, o

é‘lulu.riv und qlhar no Sbjection
x dev the rules fer the propos
respociive Competent AQl

As "f';?‘ . '2’
[Anll omar q!:]-
Viga Chalrmap -
Alishasad Develosment Aubiofiy:
Nlp*.ﬂu.‘.

A ad Hi-lech Township froni the
horillaa of e GoUP and tha Gevernment of India,

! _Yor Panchom salioy Pyt ol

A
o7 'b"ﬁ':éﬂ};; Ulises

——a—
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-méumﬂui.wn(mw. i : ; =
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ANNEXURE A-9

:.: _-'RJ[ ??.{lm' 00 |mda
S\ R VEN 4]
P :

jiFor Deve{c;per Companies/Consorlium selecled under Ihe Hi-lech Tawnship i
-Polcy-2003.ond Hi-tech Township Poiicy-2007 ¢ amended from line io -

Devefopment Agreement

5 : o8k :
Is" Agreament Is maode on Ihls g3_ doy ol DECEMBER_ Iwo Ihousand
ﬂ}m lguh\r::m Allohabad Devglopmen| Aulhbrily” constlluled undar Ihe

provislons ef UMar Predash on Plonning ‘ond Developmenl Acl 1973
a‘rﬁush_m:aﬂ»mh Ils Yico Gheirman [Nergineller relerrad 10 as fhe
Hist Parly”, which expresslon dhail uniess Ihe!conlexl does nol so. odmil,
Inciude s successor) of the One Parl, ~ - ! : :

i - Angv i

q.v: Pancham Reclcon Pyl Lid. nicampuny 1agislerac under Companies Acl,
954 Carzoillum raglilared on hcrvinNg lts ragisterad olllce al 10 Locel Shopping

,;.‘Eanier {Lse), ew deihl: 110619 through 15 Autheried

Posl Offlce Kalkg)l,
alery ﬂ'nf_nhan‘\ShQalutH relnaller ralerred Io o3 Ihe “Second  Purly”,
which exprasslon shall, unles

repugnaont. 16 Ihe meaning or conlex!
Yhereof Include Ifs successor of 1ha%?ﬁ£a FAR{. e .
1 o . ' ?.“_'\.!\:.
- e
__‘___...—--: ol | Mageloriy ) g0ty

i huih
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* 7 Hilach Townthip on 7244 acres has peen submitied
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h herelnalles tehmed 1o as "GolP"

'#HEL;\S‘IM Go:t?emm:lh Uﬂut;&;ugps c?{ 7 yide Govainment Dtdar
No. smwaght-l-av-amw ;oe daled wn Au us$. %m dcﬂsd
M?)mnd?ﬁm%y ovemrn Nu. Méov ordar Nas. 4916/Eight-1-07-
Hap/oe, Boled \nich/03 daled: 2@

v ﬂ. 8-3-08-34
Dacumbar and\m wﬂ m 53? ¢h/2008 dulad'@ﬂlcmm.m
te ond faclliiote sdc’fcr llclp:nlon i he dave!opmem
ol T-!ach'l’owmhlps with Warld-class hl siociute; © 0
; ommil HLC consliiuted . by |he
sﬁﬂf‘ﬁ Uﬂ& Pilu gg r':::l u?aclsd[i” l'lunci‘lurn Reclcon pvi le lor
the deveiopment of Hi-iath Townshlp a'.lmuhubu d

AND WHEREAS Ihe Sacondlfufl l.e. /s l'utu;'hum Recicen Pyl tid has signed
ga Memorandum of Unde lnn:ﬂ on 5ol of September 2008 wilh the Firsl
Party’fof the dawiopma § of Hi- |nch!o\lm1hip al M:uhubad-

. AND WHEREAS tho tolal cnd craa or f' posad Hl-lech Tewnship.
535,12 ocres and lis captuol Dsldlle Progacl !apod lherelnallal
referred o as the ."OP “submilled: by fth nd Patly hm peen
upprwudoﬁ y ihe Finl ?an\r. 4

AND W‘HE&EAS the SeconJP has applled for approval oi Goveinmenl ol
" Uttar Pradesh for purc hatinmdhgplm axggss ol 5 under
ﬁcsga?n-m of Uttcr Pradash anhdmi.Abaﬂlion ond Lnnd Relcﬁm Act

1 #AND, WHEREAS the 1ond use of e proposed ste conloms . 10 the.

cavalopmeni of Hi-lach T wnshlp s per (he Masler Pian 0 | Allohabad of he .

“Jaird usa has basn convariad by'the G emmonl ol Uilor Prodesh [or the
putposes of j-ll-ler.h Town: hlp.

AND WHEREAS the land dse ol fhe proposea sile hés nol been: dacldad oy
the GoUF due o which the layoul plan has nol besn approved, [his

Devslopmeni Agresmant lhuii be elfacﬂve only alter ihe layoul plen of the
Township hos been opp!

i !' ; 1 ;
AND WHEREAS Ine Dalalled Layou! Plani ol the First pacze c‘j lhe proposeﬂ
b gg-idoting e~ by lhe Sacond Parly lo

AND WHEREAS the Se onﬁ Parly s re ulkad 1o sign @ Developmen!
Agraemenl wiih the ELrschﬂy al 1“»: 5 Y i

Ji [.
* Plan os provided I The M::Ur Ta OLoppIoVes & Deﬂ:d@%gu'
el

i
l"‘ﬂ.l',] :t:uc?;r-ﬂag_h_} Fage 20011

ileman | b
Allahabad Davelopmant Autherdly
Allahabad




NOW THIS AGREEMENT WITNESSES AS FOLLOWS:
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1. '|Delinitions Unieds Tha coniex| 'lhet_wiss‘ tequiras ihe oQ ng
ok terms shall have the meanings as gnad hereln whet
usadIn this Agraem?_nl:- . TN ~

: ‘ \Iai

‘_[" vis ‘{bl

“|Houting ond qe_\gelopmanl Boord Acl, 1965.

Rgreement’ | moons Ihis Beveloomen! |
remen! execulsd bolween M/s -rnnuhum‘
:ﬁ-‘é?y Pi Ud ond Allalrebad Developmen!

"Acl means Ullor Prodash Ur5on Pionning ond
Developmeni ;Acl, 1973 of Ihe Wler Pradath

=]

“Firsl. Farly. 'means Oevelopman! AuThorTy

consliufed under Ullor Prade Urban Planning

ond Development Act, 1973 or Ihe Ullar Predesh

Houslng and| Davalopmen! goard consllivied

under.Uttar Pradesh Houslng and Developmen| .

Boord Aci, 1345, ot the cose may be.
- 1

"Second Pérly” maans M/s Pancham Raalcon Pvl| -
Uda qcompuny reglsterad under Companies Acl,
1956/ Consor|lum ragisierac on13ih June 2008

Kavng lIs reglsterad olfice al 10 Local Shopping
fl':enlgr f\sCY, Post Office .Kdlkajl, New- dajhls

7.

DPR" means ihe Concepludl Delalled Piojec!
Reporl of ihe proposed Hi-lech Township of
Allahebaod. | ¥

“layoul Flan" maons Jne delalled pion showing
the arrengamen! In which .dillerenl vses of

ngt, reads and open spaces aig placed In
ralallon lo{each olhat In-accordance wilh
%:‘::rullng Iorinn_hg'ulnllons-und Aullding Bye-| -

Ggur means charnmanl. ol ullar Pradash.

MoU means Memorandum of Underslanding
balween (st Parly and Sacond Parly.on §i
Seplember 2009, *

lzur Iha purposes of Hi-Tach Tewnship Policy-

"HLC" n';mm 2 High Level Commiliee
consiiluted by Governmanl of Ullar Pradash

* ]
i

Alahabad Developmont AAGHE] .

Allahabad I

Pagedortl
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: 3 }znn adhere ‘lo ihe lollowing
% '3.?»'3"& me and fime-bound axaculion
of thejHi-tech TownsHip project:-

anl .shatl come Inlo lorce Immadiciely|

lter ‘aeg:wand Parly [A) ablolns_ond produces

lore the Finst*Parly Ihe steiviory environmenial

ce Irom Ihe Minlstry of Environmen and Foves!

meni of Indic/U.P," (8] The deposils of Ihe

e amounl of cily  developmen! charges

ling fo Rs, 2,72.02,500.00 and (C] The depasils

3,01:31,101,00 fowords ihe price r?l:: c]sndngv tc;%g :
In M as communicale

A ;‘I‘Mm ¥ g’lgglaller No, 601 /TR /5,
/00 dpled 07 Seplember 2009, -~

Istart of Worlc

e Second Forly shol commanc'e ihe developmeni
and |censiruction Immedialely  ofler lhkF
4|-ru;nl-r.t':ﬂ':esl:_:I lotce,

ﬁlemmilén
chedule

sniall adhere [o Ihe Tmplemenialion
of Inlernol ond exiernol developmenl
as.giveri In Ihe DR and shall complele ol he
evnajopmeni works:in respeci of. Iha proposed Hi-
loch.! Townshlp wihin o paded of five years
r exlended pa:tndJa the moximum lolal perlod ol
ten ysar: as maniloried In tha.clausa 14 ol MoU from
the dals af :Ignhgof ihls agraemeni. -
. b5 :

Second ?ajty sholl  odhera 1o Ihe

‘Implementallon Scledule’ of inlernal ond ‘exlemal

cevejopmen! works, os given in Ine DPR ond shal

comglele all the developmenl works in respeci of lhe

prepased Hilech Townshlp wilhin o period of live

K‘e sublect lo madlmum lan-yacrs of mentlonea in|*
8,

e 14-ol Ihé ravised Mol Irom Ihe dale. of
slgnlrig of Ihis Ggraemenl.

(] ] o
! e second Parly lolls o complule [he
developmenl works within |he abeove sald pered,
I shall bs lioble } oy fina al Iha rale ol ong
percenl of fhe 1o nlng  ceos! of devalopman!
orks lot every monih,
|

m;

Specilicellons  |Ths daval i ' ]
o eve.opmenl and consfruclion works shall b in

acedrdance wifh the standords ang $pacillealions
proviged n he approved DPR and ihe l.c:‘;nul Pian,

. |

L ! ! g L Ul
. [ﬁ ! rl Fol papalim i
Hliahabag g eprrman 3 i < Ly
sleimun; > ! K
Alahaaq " Au?'a"”’ Prgeq o'rn|| =
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1y sha qoneie 1o Ine
cles ond the ralavanl BIS/S
nd’ roclices -relaling lo
| In the davelopmen! and

of ihe pmnased Hi-lech

rapar
" |exe llanval ?sev lopmenl -0 consiue
orks duly slgned by Ihe siuciurol Englnasi,
supenvisary Slte Enginaet ond Ucensed Archilecl
o prasciibed qualification ond erperience
P iho premﬁng Governmeni Orders.-

(ﬁ Develepmen —fihe se erly snaill camy Ul dne inlarmal on
and Quallty|exiamaf devalo menli ond consiuciion works In
Conirol accordance Wil 1h?f'|cndurds and specificalions

\ald down In the opproved PR and Ihe Layou! Plan,
The oxgculion, com jelion ond cerlilicallon of
each dayelopment otk ol Ihe projec! shail be
cored|out by a mutublly agreed licensed "Archiject

and aulhortzad Enginegr:

N Conoecivy | Sciviiy 10 lunk_services such O3 10ad
Chdtges cllon, and sewage disposdl, waler
- slecircity,. solld wasle munnremen! of
such othaf ommun&lz fociliy Il required.
il be o:lendaé lo-the Second Parly by mn’

e aclive Governmeni Agency on paymenl ©
.4 laclual cosi plos 15% ‘suparvislon charges

' o, e ahchl mi:.;o;ﬁn 4 by, Ih

il " ' era, L] (.1

| Parly duting fhe acl perod Gomuque‘;u lo
ch Ihe propdsed lownship would ba direclly
nelied, tha: Second Parly shall . pay| -

toportiongle gosl ol such Infostuciure lo
First Patly. pwilh .priar oppieval ol Ihe

14 vel Commilso consliiuted by GoUP. J

S

&y = D
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EWS
Plots [Houses 3

(o]
nall be
overnment ol Uilar Pradaih under
o Housing tMce-

c i
Chalrnan fof_1he raspechive
Gecont pary shal sel the
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ond P _ e
‘Toad, drainage. aler suppl'g

aiacfrl ly, el-celerd f e«ol-casl lo |
- |ioling within H-tech T

Forly unoerickes d foulion Ol
lo sacure ficence Imrn Uller|.
Commistien

dloile
enl of

ma*c-n’l gl ihe maiguga':‘l jand shall be released
successiul complelion cf various sarvices 1o 1h

ﬂoml slage, ccmpl:gce of ol

‘g |raiton ol lransler de
of idavolopad properlles In tavoul ol alolieas, Il he
Sa ond Porly leaves. any devalopmenl  woik
omplele, the same shall be compilated by [he Flrst
Evl tough suls hllhelund 0 mcngugad. amalning
etcanl of moilgaged land shall be kepl
Inud ds pe:lormuncs gucranigs 10 ensure ‘Ihe
ntcnanca of services.

i

. m} | | : 2
Rutnat Singn S22 :
I 11 .
_ Allahabad Devatopment Authorl g S I
ARanabad | s £
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he second Plarly shall compliaie he

e S oipoment warks wiihia ‘approved profec!

10, [Ce
Carlilicate

ocedurs lold Hown In the sullding. Bye-laws
oplicoble I ihe raspaciive Developmanl
ga/Spacial Developmenl Araa!

scond redy @ on oplaln @ ceniicale
g jory complellon ol _slacmc
orks Irom e Chief Eleclicol Irispeciof,
Goyernment ol Utlor ‘Pragesh ond {urnlsh the
1iame fo.the firs) Parly ol his own expense. -

s second 1any shol Bn.suriru__on_ pnsier
daafs of developed properliss belore Fonding over
ol lhe possession jo  Ihe acloliess foling which

1 TRegiiaiion o
" \iranster deeds
of propertles

regslralion fevs cfnouni sholl be’ recovere e
4 Invocalion: ©
Guéraniee of sal tl):! Eoﬁgpged fand aller gving
arly.

Gm'p GY-'IY cnaorgecbie on _I"IB fuman
aling ‘e - H h Townsnp oxeculed oy Ihe
Segond Purlr shofl be borna by Ihe sacohd Parly of
; u ol Sec Py, os ihe cese may baand
{Irsaheld sonversion chargas ¢noll he payable le {he
Firdt Party as per'ihe prevaling poficy ol Ina Slate

Manienance: [ingi € JoiM Venjure agreemeni sl oil oo exesvied
of Servlces hejween Ihe Ipori[es for. proper .and regular
. malnlencnce of: the devaloped lownship/pio cl,

Ohe lime melnlenance chorges and onnval use!
chorges c_pilec!e_d fom Jhe aoliclloe shall . be
dapatlied in an fEscrow ‘Amount’, The Second Parly
sHall carry oul Ihe moinlenonce works wheareas Joln!
Venlute snall supstvisa such wotks and ensure Ihal

ihe amouni cdliecied for mainlenanca 1§ Deing

flilzad |or Ihe same pUrpose, The [olnl vanlute sholl
%ﬁr\jﬂe i the {ewnship s handed over: lo the local

.

T, [nesmellon on |jie sgcond Parly snall ml': assign/irensiar 5
sub-letting gevaiopman germlssion of :iﬁvqperrnluign or Siner
L anelll ol his Agreement lo any othet parson.
BN ! et
Pz""/‘; | £

(AT Kumar Singh)

Vice Chal
Aliahabed Dev {“ b
elopment Authort

Aliahabag RO

Pagellof 1l
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Ring_conioinec I
pravisions ¢f lhe
puliding Bye-laws end- ofher .
Dieclions lor 1ha fime belng -
on [ne Second porly. ..

fing_conlinugnce ol Ihis

econd Parly jhall obide ol ol f

bylifing lobour naciments and rolos mode ihere
ibndar, regulaliops. iillcalions and Bye-laws ol the
§iale o Cenirct vernmenl & Locol Aulhorly and!
fony other Labout Lew [including ruie A
Byalows ihal be

oy e [ssued under any Lobaut Law In.lulure
by the $iale or Cenlrol Goveromenl of b

TSoring _conlinuance ol s Agrosmenl, 1he
: cl‘loirgﬂ “abld! Times by ol lows

e al gl
jopment end other m

orcllc STory dipuie v Tegord 10 1erms ond
Ablliction s of lhgmmmnt.. fha some -shall bal.
. 2 ol on Abllicler, lo-be

N3 _
it d lo lhe dechlor
appolnlad In wﬂtzg by ilve Poriles, or Il they canncl

Garae upon a sele Arbilator, 10 ie decislon ol Ihiee

oessons as° Arblirolors, one lo be appoinled by eoch

and hay "appoln! the 1hlid Abilralor who

shell  acl- of 1{1: prasiding _Asbilralor - under . Ihe

Lyislons of Arbiitalion ond Concilallon: Acl,  199¢.
ace of erciiration shall ba LOCKIOW. D 1Y

Tnjcaie ol eny Tgaten ﬁenaﬁng To The GCQUBHOD,
hinloncnce; of!fhe righls of Ihe any Individual .of
icua ololfes; e Firsl ‘Perly il nol be liable and
locelore, shall nol be arraigned o5 4 gnrw. In olher
krds, any coute ol @ emanoling flom on
snsacilon  belwesm -on Indivicuclfol " group  ©f
<uals and ihe Sacond Parly In The sald land, will ie
a orea of rasponsiblily ol Jhe Sacond Parly, finl
shrly snel nol pe fiable to any inglividual/or. group off
idivicuials wilh! reqord lo -properly oc ed -
eveloped by the Second Patly. '

= Sacond Pony shal incemndy Ine fisl Paily
agalnsl all loss, qumages ond licbilly Ihal mey arlse of
couse lo Al Parly by cny acl, deod o omission ol
scond Porly of any offlcer dr. omplovao or egenl ol

18, |Liigation

19, {indemnity

*"|1ha Sacaond Parly;
'?ﬁ\"}—ﬂho i !- ‘Eolf’ﬁ\‘:‘-“ “w o
- I =
{Enl ufaar?[fﬁﬂ Png:__snn: 5 g‘mm‘ﬂ .

~ Vige Chalman v
Allahiabad Developmdni Auliodly
Allehab m‘.’l
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3. [Force Malaure | | jof any Tima ing fhe contnuance of Ihi|

paty ol ony obl.gnhan undar this{ -
Agreemani sholl be prevenled of deloyed by!
son of enywar or rlol or nélural cuicmlllqs..

] Parly W ?.dnys'ol occurence and|
casolion of ecch Force Mojaure condiions

e Ihe Fls! |Parly by, & registered lalter, the
cnd entiof Ihe above Calses of delay,

eamenl, iha p{ﬂmme In whale of In parl by

& $acond Parly shal nol claim exlension ol lima
nlened In praceding paragrophs heyond

perlod aflecic bythe Forca Maleure,

(=

21, |Comimunicalion [Any ce, laite: of commtmlccibnhba given by
b one my fo the ou‘wr shall be In writing In Hindl or| -

' {shall ?isc be rrmsniifed by on.

kinguage mpbgh reghlerad pail wilh cua
gemenl, L aciclfion, such - communicalicn

22, |Jurlsdicfion

Fer dsclding all ihap mallars concarnlng Ine work In
quaslien, |uiseiclion l«m-.id be oxclusvaly lo” the; losdl

or Allahabad 4ucknaw High Coutl.

Vica Chalew
Aliahabad Davelopmen
Allahab

5 & } _W?Nﬁlm. e L

Attty

el
!
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Nwmesswueaeor GHRE AX. Sifgh Jer and on
i hall ol the sec
msnﬂonad above. This .tgreamem congsls ol -

0 |
e

" onbehalt of Alahebs

Vico Chl

__’mwau
Auth, Signatory

Lid, -

dn behe’l' of M{s pancham m?ah:un Pyl Iid

WITNESSES:

fumaiie Dol

7 o
g biab

Pagell

4l

behall ol the Flrst Party gnd $hil
cond Parly, have signed
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ANNEXURE A-11

CourtNo 2

P 1 18 Mi_jay'Chandra Sr]vastava A K. Gupta,AK."
'Srivaslzava,Aml T!Warl,Arun Kumiar,Arvind Agarwai Baij Nath
Yaday,Baleshwar Chaturved,D,B, Mishra,D.5, Mishra,Jagdish
Tewari K.C. Pandey,P.N., Mishr&,S.K. Srivastava,Shallesh
Singh,Sharad Kr. Srivastava,Sunita Sharma,V.B. Singh,V.C:.
Mishra, Vivek Mishra :

Respondent Counsel i~ C.5.C,A K. Mushra,AJay Bhanot;Anjani
Kumer M:shra,c L.P ‘_dey,Chandan Sharma,Dr, H.N | Tripathi,H. N,
Singh,Hem Pratap:Singh ,Iqbal Ahrnad,M.C. €hattirvedi,N; MIsra,P &

Baghel,R:B. Shukian,'ﬂajlv Lochian Shukla,S.A. Lari,S;M.A, Kazmi,S.P,

Kesharwari,S.P. Singh;T.M; Khan,\fvek Blrla,Vivek Verma,W,A.
Hashmi

‘Heard Dr Ashok.Nigam, learned Additional Solicitor 'General
of India, assisted by Sri Ajay Bhanot for Union of India, Sri U.N.
Sharma, learned Senlor Advocate, special counsel for the State of
U.P., 5l 5.G. Husnain, learned Additional Advocate General assisted
'by Sri §.P. Keshkarwani, learned Additional Chief Stan'ding Counsel
for tl'gi State, Dr, H.N. Tripathi, learned. counsel for U.P, Pollution
Control Board, Sk S.D.-Kautilya, learned counsel for Municipal
Corparation, Allzhabad, Sri Rajeev Lochan Shukla, leamed counsel
for the Tanneries and St AK. Gupta, learned amicus curiae as well
as Srl Ashwanl Kumar Misra, learned counsel appearing for newly
impleaded respondent, Allahabad Development Authority.

Learned amicus -curlae” has_flled an application for
impleadment of the State Level Environment Impact Assessment
authority, Utta}- Pradesﬂ; through lts Member .Secretary, Plckup
Bhawen, Gomtl,. Nagar, Lucknow and Allahabad Development

. Authorlty though Its Vice Chalman; Indira Bhawan, Civil Lines,

Allahzbad. as respondents No. 18 and. -19. The impleadment
application is allowed.. '
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An application for impleadment has also been filed on behalf
of Allahabad Development Authority through Sri Ashwani Kumar
Misra Advocate along with application’ for vacating the order dated -
28.3.2011 supported by a detalled affidavit. The application and
affidavit are taken om record. The impleadment of Allahabad
Development Authority has already been allowed.

. Learned Additional Solicitor Generql-v&iﬁ] regard to transfer of
@ Defence land area 1123.80 square meters at Mori Gate Fort,
Cantt. Allahabad’ for the purpose of establishing the sewage
pumping station, has submitted that the letter dated 28.1.2011 has °
been issued by the Goverment of India; Ministry of Defence .
Informing the Principal Secretary, Government of U.P. that In
principle approval for permitting State Government of Uttar
Pradesh/Ganga Pollution Control Unit for construction of a sewage
puraping station on the aforesaid land has been granted. The
consent of the State Government as per current Standard Table of
Rents (STR) and not as per the clrcle rate of the State Government
has been sought. No a'pproprlate rel'ai\;f -has been glvén by thé
learned counsel appearing for the State as to why the aforesaid
concurrence has not been yet been communicated to the Ministry of
Defence, whereas establishing a sewage pumping station at Mori
Gate is urgently required, However, in the affidavit dated 28.3.2011
sworn by Srl Anll Kumar Srivastava, Managing Director, U.P. Jal
"Nigarn, Lucknow, a copy of the Government order dated 19.2.2011
has been filed as Annexure-6 by which order, the State Government
has communicatéd the Commissioner, Allahabad Division and

Dlstrict Magistrate, Allahabad and Nagar Ayukt, Nagar Nigam,
Allahabad to take appropriate actlon asper the letter of the Central

Government dated 28,1.2011, The said letter clearly thus conveys
the State Government's concurrence to the letter dated 28.1.2011
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and the authorities aforesaid were directed to Iake appropriate
action, Ancther. letter dated 25,2,2011 written by Lt Col. AS.
Dabholkar has been annexed by which-the General Manager ‘Ganga
Pollution Control Unit was requesteci to work out the cost of the
Defence Land as per current (effective) Standard Table of Rent
(STR) and forward the same to DG, DE New Delhi. From the
aforesaid co-resp'ondences, which have been brought on record
along with the aforesaad affidavit, it.is -clear that although the
Central Government has communicated Its concuttence for transfer -
of the Deferce land as per current (effective) Standard Table of
Rent but due I:o- not taking effective -compiiahce by the authority
concerned, the workingi permission for construction of sewage
pumping station cotld not be issued by Mjn[stry of Defence.

Sti S.G. Hasnaln, learned Addltional Advocate General sought
to contend that the State Government has given its permission to
transfer the land on'clrcle rate which arguments has no leg to stand
when the' Ministry of Defence has- already communicatéd their
concurrence for transfer of the land on. current Standard Table of
Rent (STR) and the land belong to the Minlstty of Defence, it is not

open for the Additional Advocate General to contend that the cost
. of the land Is to be made by circle rate. The above argument Itself
suggests that the State Government is not effectively taking
consequentia steps, which is failing the transfer of Deférice land.
. We direct the ‘State authorities including the District Magistrate,
Allahabad to immediately communicate thelr approval for the
transfer of land on the valuation as per Standard Table of Rents. Al
effective steps in this context be taken within two weeks and. the
Ministry of Defence shall .accordingly Issue-working permission for
construction of sewage pumping station within four weeks,
thereafter so that the constructior of sewage pumping station be
started,
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Sri 'Aja? 3hanot, learned counsel appearing for the Uriion of
Indla has also subm]tted that the Issue of minimum flow of water in
river Is being con51dered by a.sub committee constituted on October
4, 2010 the report of which is awalted. He has referred to affidavit
of Sri Sudhir Garg, filed on behalf of Ministry of Water Resources,
Goverhment of India, New Delhi dated 27.3.20i1. From the
aforesaid counter affidavit, it is clear that Water Quality Assessment
Authority, New Delhi was constituted by the Government of India in
the year 2001, A decision was taken on 14.5.2003 by the sald
Authority to constitute a working group with the terms of reference
which also included studies ‘towards deciding-minimum flows in the
river and other refated issues. The report is said to be subniltted in
July, 2007, recommending that legal and institutional implications .
' of the report may be examined by a committee -under-the
" Chalrmanshlp of.Chlef Engineer, CWC: A repd¢ In this regard has
been submitted on October 27, zdoé which was discussed on
11.10.2010 by Water Quality Assessment Authority- when it was
agreed that a sub- committee bé constituted: As noticed in &arlier
orders of this Court: two of the Iésues_ which need to be considered
are as as follows:

*(8) Can the State draw unlimited &uan!fty of water from a
tiver even to the extent of render{ng fts main.stréam a
ary zone’

(b) Can the State because of drawl of water from upper
portion of the river Ganges render its quantity or qua/.}ty
of water completely unfit for human use even for abthing
purposes? l

The aforesaid facts indicate that the issue of mi.ni_murn flow of -



5311

water in a river is engaging attention of various authorities _and
Committees of Ministry of Government of India for long about. a
decade but no final recommendation in-this regard could be made.
. Sri Ajay Bhanot appearing for the Unlon has submitted that a report
in this regard shall be shortly submitted and brought before the
Court, We notic.e; that large number of issues are being considered:
by Water Quality Assessment Authority but for the purpose of this§
case, recommendation/ report is required on following two issues: :

(i) Standards r.egarding qu.ality of water in river Ganges-; :
which is fit for drinking and bathing:purpose_s. '

(il) is_s'ues a): and '(b)’ as quoted above with regard to’
minimum flow of water in river Ganges.

In -view of. the aforeéald, we direct the Ministry of Water:
Rescurces as well as Ministry of Environment and Forest to take
Immediate steps In this regard so as tr{e appropriate
recommendation/report In that regard be submitted and brought
before the Court within a period of three weeks from today.

‘Along with counter affidavit of Stl S.K. Sarcar filed on behalf
of Ministry of Urban Development Government of India, New Delhi
dated 25:1.2011, the Government of 1t:ldia' has bfought on record
the Inspectlon report of the expert committee which was constituted
In pursuance of the order of this Court dated 6.12,2010-passed in
this petition. The Committee was directed to Inspect the laying
down of the sewer line and if necas;sary by-digging the sewer line to
find out whether the sewer line Work dong, was in accordance with -
the approved DPR, U.P. Jal Nigam was also directed to take
necessary steps In that regard, The expert committea constituted by .
the Ministry of Urban Develapment Government of India visited the



5312

-city of Allahabad on 29% and 30% December, 2010 and Inspected
the works and submitted Its- report” which has been f![é&:_-?as
Annexure-C.A- 1. The report brought on record Indicates that there:- -
has been variation In actual work undertaken regarding laying down
of the sewer line in accordance with the approved DPR. Several

shortcomings and violations of D.P.R. have been pdinted out in the
inspegtion report.

An affidavit on behalf of U.P, Jal Nigam has been filed in this
regard, The affidavit filed by U.p. Jal Nigam is sketchy and does
not refer to any _actipn taken by the UP Jal Nigam, which is the
implementing agency for laying down sewer line in reference to the )
inspection report of the expert committee. Sri Ravi Kant, learned
Senior Advocate appeating for U.P,.-Jal Nigam-has prayed for time
to take eﬁe-&ive, steps and file 'a proper affidavit in this regard. As
prayed three weeks' time Is allowed. The appropriate diret:tlon in

this context shall be Issued after filing of the affidavit by U.P. Jal
Nigam. ; -

~ This, Court 'v'ld-e order dated 19,1.2011 had ‘issued following
directions:

. "It was pointed out by learnéd Amicus Curiaé that
the colour and quality of the water at Sangam and
several other places has deteriorated and the

. colour has become red and brown which clearly
suggests that the -quality of the water has
deteriorated due to unabated pollution -of river
water including the pollution at Kanpur Nagar and
other cities.

Dr. H.N. Tripathi who is present for the UP. -
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Pollution Control Board, has filed affidavit bringing
the report regardibg analysis of the wlatér which
confirms that water quality has deteriorated. We -
fail to understand that the river water is

continuously being polluted and ‘the quality is

going bad to worse but no appropriate action by

- .the State Governmient and the Authoritles of the
U.P. Pollution Control Board'is belng taken In this
regard who are statutorily obliged to check the
pollution. We provide that by the next date all
appropriate action shall be taken in this regard.
Actlon taken be brought-on" record -before the
Court by means of an affidavit.”

It has also been noticed in' the earlier order that Chief
Secretary of the State, Who was present before the Court in earlier
proceedings, have "assure;.d the Court that,appropriate action In this,
regércl be taken and brought on the record. As noticed above due
"to unabated pollution and discharge of untreated water In river
Ganges, the colour and quality of the water is deteriorating which
become visible at Sangam. No satisfactory compliance in this regard
has been brought on record by the State of U.P, The State of U.P.
who is to oversee that bodies and persons polluting the water to
such great extent which has changed the colour- of water-be
Identifled and action be taken, has falled to do any substantial work
In this regard. An affldavit has been filed by Dr. H.N. Tripathi,
learned Counsel appearing. for the U.P. Pollution Control Board
dated 2242011 sworn by ' Dr, Raj'eev Upadhyay, Chief
Envirdnmental Officer, annexing therewith the letters written by Dr.
CS, Bhatt, Member Secretary dated 13.4.2011 to the Director
Indlan Institute of Toxlcolpgical Research, M.G. Marg, Lucknow to

'cafw on indepth study of tie causes of occurrence of_ colour and
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water quality. Another letter dated 18,4.2011 of Indlan Institute of
Toxicology Research has been bro_ughf on record indicating
concurrence of the institute to carry on desired study. The letter
written by the Member Secretary Dr. C.S. Bhatt according to us, is
nothing but an act of the U.P. Pollution Control Board abdicating Its
main function to find out the polluters and take action ag.ainst them,

Thie U.P. Pollution Control Board, whose mam functlon is to prevent
water pollution and take appropnate action agamst the pol[uters,
instead of taking appropriate action’ itself, which is’a body of
experts, is asking the, other institution_to know the causes OF
occurrence of colour and water quality. The U.P. Pollution Control

Board which has been constituted to check the pollution is not
taking any action itself father it is asking from another institute to
know the cause of pollhtion, whereas the water of river Ganges Is
decolouring due to unabated pollution, which Is coﬁtinuing from
year after year. We are constrained to observe that U.P. Pollution
Control Board is not performing its duties as entrusted by statutory
provisions, We direct the Chairrnan of -the U.P. Pollution Control
Board to file his personal affidavit on thé next date and-bt;.- present
in the Court to explain as to what action he has taken in this regard
and in compliance.of various directions issued by this Court in this
petition, : ’ .

" In our order dated 28.3.2011, we have noticed that the State
had acquired land for sewage farm In the year 1915 to the extent of .
277-acres out of which 45 hectares land. had been transferred to

- Ailahabad\'Deye\Iopment Authority for the purpose of construction of
housing colony on the river bank. The proceedings of public Interest

Litigation (being PIL-No. 54654 of 2009 Re: Sewage Farm) as well
as Public Interest Litigation No, 1408 of 2011 were also noticed.
This Court has noticed the acute problem of discharge of untreated
sewage of Allahabad di's%rict directly, In river Ganges, _whlch ls still
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continulng. It was noticed that total capacity of sewage treatment
plant functioning at Allahabad Is only 93 MLD, whereas sewage
generated Is 232 MLD hence, 118 MLD untreated sewage is directly
thrown in the river G'anges. It was also noticed that .the land
acquired for the sewage farm had been diverted for the other
purpose; which stands admitted in-the affidavit of Nagar Nigam,
Allahdbad, -The Chlef Secretary, State of U.P. who was present
during the earfier proceedings before the Court, - had assured the
Court that the State shall review the entire issue at its level, with .
regard to the use of the land which was earlier acquired for the
purpose of sewage farm. Today an affidavit of Surya Prakash
Mista, Special Secretary,-Urban"Developmént sworn on 21.4.2011,
has been brought on record annexing the repott of the proceedings
of the meeting dated 15.4.2011 in the aforesaid regard. .

Sri Arun Kumar Gupta, learned amicus curiae has filed an
. affidavit g_ivlng detalls pértaining, to the land of sewage farm which
was acquired in” 1915 and the diversion of the land for other
purposes including transfer of 45 hectares of land by MNagar Nigam,
Allahabad for construction of housing colony. Learned Amicus
Curlae has also brbught on record the Government order dated
31.7.2000 by which the State Government has imposed restriction
on constructions within 200- meters. from the river bank with the
object of saving river Ganges from pollution. Decision was however,
taken that relaxation can be granted to Math, Ashram and temple In
certain condition. The *declslon of the Board rﬁeeting of the
Allahabad Development Authority dated 3.4.2005 has also been

brouight on record in which a decision was taken that no permission
shall be granted for any construction of house within 200 meters of -
highest flood level of river Ganges. The relaxation for Math etc. was
continued. Learned Amicls Curiae has also brought on record the
decision of the Committee of Allahabad Development Authority



5316

deciding the objection on master plan 2021 specially the decislon
of the committee on item No. 45, From decision taken by the
Committee at itern No. 45, it appears th‘at-appjiicatio'rl wgé made by -
the Manager, Sahara India Commercidl praying for land use as
commercial in Mauja Mavalya and Mavaiya Devrakh Uperhar Tahsil
[Karchana on total 133 acres of land. In the decision it has been
resolved that upto 200 meters from the river bank, no construction
of any kind would be- permissible and for next 300 meters
constructions can be permitted only In special circumstances. The .
Board refused permission to change the land use as residential. It is
useful to quote the decision of the Committee:

. “uiteRer A€ @ @ dow @ ol & agar -
TR T e AW gU I I @ e
B | HErre - i der U8 T G f w4 -
o s gt A o R & ox frm ol
T T B AR D IIER 497 AS B WA W AL
wey R @ R 200 Ao wF P P TE 8
w3y 300 o ¥ i R, e g .
T ¥ 390 GRRE T8 Fere W W, A
e T vl gwace YRaT WER o T IR @
SR T i ee Fea e aer T @
@ T ¥ ST e e ¥W &9 ¥ e gl
o SigE T AW wRm 3 W W RER

wer =g |”

SH Ashwani Kumar Misra, learned Counsel appearing for the
Allahabad Development Authority refejring to af_ﬁdavlt filed In
support of his application, has submitted that 45 hectares of land
was got transferred by the Nagar Nigam, Allahabad in favour of
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Allahabad Development Authority. on 25.5,2005 for considération of
Rs. 11 crores. He submits that In Public Interest Litigation being writ
petition No, 54654 of 2009 in Re: Sewage Farm, a Division Bench of |
‘this Court dismissed the Public Interest Litigation with the
observation that the land acquired by one public purpose can be
very well utilised for another public i:urpose'. He-further submits
. that another writ petition No. (PIL) 1408 of 2011 has been filed
restraining the Allahabad Development Authority from constructing
“New Prayag Avas Yojna as well as the private company which is
making construction near the banks of river Ganges, whith Public
Interest‘LItigatlon is pending and counter affidavit has been called.
Learned counsel for the Allahabad Development Authority. submits
that sufficient land Is available fqr construction of sewage treatment

plant and transfer of land was rightly made in favc;u;' of .Alla!‘}abad
. Deveiopménmuthority. The judgment and order dated 26.5.2010 in
wrlt petition 'No. 54654 of 2009 has been referred to and relied.

Learned Counsei for the Allahabad Developmént Authority
has prayed that the order dated 28,3.2011 imposing restriction on
éonstructi,on within 500 ‘meters from.mid stream of the river be
Withdrawn and Allahabad Devetcpn{ent Authority be permitted to

proceed with its project of constructing a housing colony on the
river bank of Yamuna near SangamAin city of Allahabad.

The pollution. In the river water of Ganges has arisen to an
alarming situation, The apex Court in In M.C. Mehta case Feported
in (1987) 4 Supreme Court Cases 463 had taken very serious note
of the pollution in river Ganges. Following observations were made
by the apex Coutt.

" Wit is the popular belief that the river Ganga is the
purifier of all but we are now led to the situation
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that action fias to be taken to prevent the pollution
of. the wafer of the river Ganga since we have '
reached a stage that any further poilution of the
tiver water Is likely to lead to a catastrophe. There
are today large towns inhabited by millions bf
people on the banks of ttie river Ganga. There are
also large industries on its banks. Sewage of the
towns and citles ori the banks of the river and the
trade effluents of the factories and other industries
are continuously being discharged into the river. It
Is the complaint of the petitioner that neither the
government nor the people are giving adequate
attention to-stop the pollutiori of the river Ganga.
Steps have, therefore, to be taken for ihe purpose
of protecting the cleaniiness of the stream in the
. “river Ganga, which is in fact the.life sustainer of a
* large part of the northern Indla.”

In the affidavit filed by Allahabad Developh'lent Authority

" dated 21.4,2011, the Allahabad Development Authority itself has
" brought on record the affidavit of Nagar Nigam, Allahabad which

glves the fact regarding -the sltuation of river pollution in river
Ganges. The affidavit of Nagar Nigam sworn by Shiv Lakhan Yadav,
Legal Advisor, Nagar Nigam Allzhabad filed in PIL No. 54654 of
2009 notices that there are 57 Nalas open drain which are

discharging untreated water in river Ganges and Yamuna. It has
also notlced that total capacity of treatment plant In Allahabad is

only 89 MLD and total untreated discharge is 228 MLD. According
to ‘admission of I’:lagar Nigam itself 120 MLD untreated Is being
discharged in river Ganges and 108 MLD untreated Is discharged In
river Yamuna. Following was stated In paragraphs 6,7 and 8
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" 6. That as per detail Number of Nalas are 57 (44
are dlscharging In Ganga river and 13 are
* discharging in Yamuna river), total discharge of
Untreated water is 228 MLD (120 MLD in Ganga
river and 108 MLD in Yamuna river) and capacity of

treatment plants r’s 89 MLD (60 MLD Naini and 29
MLD Salory).

7. That at present out of 228 MLD of untreated
' discharge water only 89 MLD is being treated as_
stated above, However schemes of % treatment

plant -has been sanctioned amounting to 355.98

« Crores which. wil treat 60 MLD-of untreated water.

" Under JAICA aided scheme Numayadahi capacity

50 MLD, Kodra capacfty 25 MLD, Pongat capacity

10 MLD and Naini capacity 20 MLD amounting

J36.07 Crores had been submitted to State

Govemnment . for submission to Government of

}na'fa.-

8 - That as It has ben demonstrated that the
total untreated sewage discharge will be covered
by different treatment plants to be commissioned

at different places by 2013, the land fransferred to
Allahabad Development Authorlty Is not required

for sewage farming, as was previously done before
1985.”

The sald figures have been given on the basls of the report of
the year 2009, No further sewage treatment plant or any other
mechanism has been generated. Untreated water is constantly and
" regulatly discharged in river Gangas and Yamuna, The apex Court
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. In M.C. Mehta Vs. Union of India, reported in (1988) 1 Supreme
Court Cases 471 held that all municipal Boards which have
jurisdiction over the areas through which the river ’Ganga flows
have to take effective steps for undertaking different works in
sewerage system, It is useful to quote the directions- issued in the
aforesaid case in Raragfaphs 17 and 26. .

" 17, It Is no. doubt true that the construction of
certain works has been undertaken under the
Ganga Action Plan at Kanpur in order to improve
the sewerage system and to prevent pollution of
the water in the river Ganga, But as we see from
the affidavit filed on behalf of the authorities
concerned in this case the works are going on at
a snail’s pace. We find from the affidavits filed on
behalf of the Kanpur Nagar Mahapalika that
certaln target dates have been fixed for the
completion of the works already undertaken: We:
expect the authorities concemed to complete
those works withih the target dates mentioned in
the counter-affidavit and not to delay the
completion of the works beyond those dates. It
-+Is, however, -noticed that the Kanpur Nagar
Mahapalika has not yet submitted its proposals
for .S'em.fage treatment works to the State Board
constituted under the Water Act. The Kanpur '

Nagar Maha;alika should submit its proposals to
the State Board within six mon ttis from today.

26. What we have stated above applles
mutatis mutandis to all other Mahapallkas and -
Municipalities which have jurisdiction over the



5321

areas through which the ‘'river Ganga flows,
Copies: of this judgment shall be sent to all such
Nagar Mahapalikas and Municipalities.” °

277 acres of land was acquired in the year 1915 and 1941 for
sewage farm.. Nagar ngam, Allahabad, which was under obligation
 to utilise the land for the purpose of treating the untreated water
have falled to perform its duty, Nagar Nigam has very conveniently
in 2005 transferred 45 hectares of land to Allahabad 'Development
Authority and Allahabad Development Authority has decided to
2 cons.tructe_z housing colony on 45 hectares of land situated on the
river bank of Yamuna near Sangam (Where Ganga and .Yamuna
meet). As noticed above in the PIL writ petition No. 54654.of 2009,
this Court has passed the order dated 26.5.2010. In.the aforesaid
writ petition, the Division Bench noticed the issue Involved to the
‘ following effect: . '

“The only question involved in this case s as to
whether the land, which has been acquired for one
public purpose, can be converted for another

public-purpose or not.”

The Divislon Bench noticed that out of the total land anly 45

hectares of land has been glven for the purpose of houslig colony,

' whereas the entire land was originally acquired for the purpose of
sledge farm, The Dw;snon Bench made following observations: .

“Factually, learned counsel for the Allahabad
Development Authotity has come forward with a
case that out of the total land, only 45 hectare
land has been given for the purpose of housing
colony though the entlre land was .originally '
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acquired for the purpose of sledge farm. According .
to him, the mechanism between such period and
the present period has changed. The modem
equipments, do not.require so much land for the
purpose, for which the same was- acquired and,
 accdrdingly, the land in excess of 45 hectares can
be utillsed for the same, We do not find any logic
standing in the way of pracess of public purpose if
no hindrance s being caused to the orlginal public
burpose, paiticularly when we find ﬁat all the *
' governmental au'thorfﬂes', ‘ ' being Allahabad
Development Authbﬂty, Nagar Nigam, Jal Nigam .
and Environment Department are present before
us and nobody Is standing in the way but.the Court
'suo motu has taken cognizance in the matter on
the eatlier occasion, The fssue ralsed in the form of
public interest litigation, on which suo motu
- cognizance has been taken, stands resolved.”

LY
3
H

riom the above judgment of the Divislon Bench, It appears
that Divislon Bench in the sald' judgment held that the land In
excess of 45 hectares can be utilised for the purpose for which it
was acquired, It was not brought before the Division Bench, that
prior to transfer of 45 hectares of land; the large portion of the area _
was already transferred for other purposes which has been detalled
In the affidavit of Nagar Nigam. The Division Bench passed the
order cn the premise that rest of the land except 45 hectares, is
ﬁtfll available for sewage farm. We however, in this petition cannot
take any decislon contrary to that which was taken by the Divislon
,Bench on 26.5.2010 nor in this writ petition we can entertain any
issue regarding transfer of 45 hectares of land to the Allahabad

- Developrhent Authority by Nagar Nigam. But the question as to
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what measures should be taken for checking the pollution in river
Ganges Is the.main subject of present writ petition. In that regard
Wwe can proceed to examine and take appropriate measures so that

 river Ganges may not be further polluted. 1t is also relévant to refer

to the decision of the State Government taken In the meeting dated *

. 15.4.2011 as referred above. From the aforesald proceedings dated

i

15.4,2011, it appears that 13.88 hectares of land which was given
for fish farm be asked to be returned from Fisheries Department. It
was also observed that for extenslon capacity of sewage treatment

- plant, land is available.

Learned amicus curiae has also pointed out that another
decision has been taken by administration to construct the housing

; céluny in the locality Ganga Nagar on the bank of river Ganga.

" Ganges plain in the northern India has been always treated
to be most fertile area. Due to increase of population enormous and

" unregulated and unp!anne'd constructions have begun on both sides

of river Ganges, which Is continuous and unabated process. It has
been noticed that In, highest flood of 1978, large number of villages
on the bank of river -Ganges had submerged. Learned Amicus
Curiae has._'b.rought on the record a bookiet:issued by the District
Administration Allahabad 'Badh Pra'bandh Yojna 2011-2012" in
which flood affected vil[éges have been mentioned and the villages
Ja_Hanglrabad and Mavaiya,. where the sewage farm land Is situate
have been included in the villages which are affected by Ganga
flood. | _ ) _
' ljnabated and enor_mou‘s constructit'm-on the river bank Is
also one of the source of increasing pollution in river water and a
source for throwing untreated sewage dirt In the river with no
mechanism to check. As noticed above, Allahabad Development -
Authority while rejecting the application of Sahara Commerclal
Corporation for pe‘rmitting the change of land use as resldential in
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villages mentioned therein, recorded that within 200 meters from
highest flood level, constriiction.is wholly prohibited and within next
300 meters permission be granted only in special circumstances.
Restriction in making construction of housing colony within 500
meters of highest flood l_evél Of river s -necéssary and mandatory to
" check the further pollution which may be caused by such housing
colonies. We have noticed that In splte of repeated directions,
neither the Nagar Nigam nor the State of U.P. has been able to
come with any measure to chéck release of untreated sewage In
river -Ganges. 134 MLD untreated 'sewage', " according to own case
of Nagar Ni.;_:;am is being discharged in river Ganges daily and
. according to the'respondent new sewage treatment plant of the
capacity 60 MLD shall be commissioned by 2013.-New sewage
treatment plant which has been mentioned and proposed has yet °
not started .and we have: reasonable doubt-as to whether It will be
able to function by 2013. Stopping construction up to 500 meters
from hig;hest flood level on the banks of both the rivers Gan‘ges and
_also'on the part of river _Yamuna' adjoiningj Sangam- has to be
directed In the city of Allahabad. The earlier order dated 28.3.2011
) however requires mod flcation.

We thus direct that no construction shall be undertaken by
the Allahabac Development authority or by. any private bullders
* within 500 meters of highest flood level of river Ganges in city of
Allahabad as well as part of river Yamuna adjoining the river
Ganges (Sange:m): The Allahabad Development Authority and the
district administration shall ensure that no construction be made in
the aforesaid area. We however, give liberty to any aggrieved
person to make appropriate application in this petition with regard
to abave restrl'ct!ons,' If he feels so aggrieved. :

Sri Rajeev Lochan Shukia, learned counsel appearing for the
tanneries has submitted that a date be also fixed for considering
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the tanneries matter. We fix 20.5.2011 for consideration of
tanneries matter.

As agreed by learned counse| for the partles,next date.In the
present case is fixed as 13,5. 2{}11 at 2 p.m.

Learned Special Counsel appearing for the State as well as
learned Additional Advocate General referring to the affidavit has
submitted that detall timetable is being given for repair of the roads
which were dug during the laying down of the sewer line, Learned
~ Amicus Curiae “as well as other counsels have submitted that there
Is no proper repairing of the roads and pits are lying on the road
unattended by the authorities. Although In earlier affidavit, it was
stated that repalring of the road shall be; completed by February,

- 2011 but according to the own case of the respondents, the _

repairing of the road has not yet been started. We are of the view
that authorities of U.P. Jal Nigam, who Is executlng‘ agency for
laying down the sewer, and the P,W.D. are slack and are not
making proper supervitslon which they are expected with regard to
repairing of the road. We' direct all the authorities including the
authoritles of U.P. Jal Nigam and P.W.D. to take appropriate steps
tegarding restoration of the roads In. ity of Allahabad, which were
got dug during the laying: of the sewer line. Appropriate affidavit in
this regard be filed by U.P, Jal ngam, P.W.D, as well as State of
U.P. by the next date.
Order Date i~ 22.4,2011
A-

-
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Nirman Bhawan, New Delhi-110011

FOREWORD

The Indian subcontinent is blessed with numerous rivers and water bodies and
these provide livelihood opportunities to millions of people across the country. The
Government vision for 2030 envisages clean rivers, with safe drinking water for all
Indians, sustaining and nourishing life and efficient use of water in irrigation using micro-
irrigation techniques.

2. These River Centric Urban Planning Guidelines are prepared an Advisory for
States/ UTs, especially their Town and Country Planning Department. Urban
Development Authorities and Urban Local Bodies to ensure sustainability of rivers
passing through cities and towns and to regulate the development along the river banks
and flood plains. These guidelines suggest model River Zone Regulations, which can be
adopted by States/ UTs in accordance with the riverine topography and local conditions.

: 4 I hope that these Guidelines will go a long way in preserving and conserving our
rivers and States/ UTs will make an extensive use of these Guidelines for formulating
their own river centric urban planning guidelines.

4. I complement the officers of Town and Country Planning Organisation, New
Delhi who have contributed in preparing this Advisory diligently.

(Durg anker Mishra)

New Delhi
18 May, 2021

Office Address: Room No. 122 ‘'C' Wing, Nirman Bhawan, New Delhi-110011
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PREFACE

Rivers are lifelines of cities and towns. Since the ancient times, several
civilizations grew around rivers. Civilization of Harappa and Mohenjo-Daro came up
along the Indus, Sutlej and ancient Saraswati. In southern part of the country also,
civilization developed around the Krishna, Kaveri and Godavari rivers. Rivers have
been revered as mothers for sustaining life of the population living alongside its
banks. The Ganga Basin traversing a distance of 2525 km from its source houses
almost 40% population of India.

In the present times, Indian cities are growing at unprecedented pace,
sometimes causing harmful impact on the health of the rivers. Several programs for
cleaning the rivers are being implemented by the government with focus on their
rejuvenation and ecological conservation and, health and wellbeing of people
dependent on these rivers. Ministry of Housing and Urban Affairs has prepared these
guidelines as per the decision taken in the First Ganga Council Meeting held under
the chairmanship of Hon'ble Prime Minister at Kanpur on 14 December, 2019.

I am hopeful that these guidelines will assist Urban Local Bodies, Urban
Development Authorities and Municipal Corporations and State Town and Country
Planning Departments for taking action to conserve and preserve their rivers, water
bodies and flood plains.

I congratulate the team of Metropolitan and Union Territories Division of
Town and Country Planning Organization for bringing out this advisory and hope
that States and UTs will make full use of it and draw up action plans for protecting
the rivers and their flood plains. The contribution of interns from Schools of Planning
and Architecture, Delhi and Bhopal is also duly acknowledged.
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MINISTRY OF HOUSING AND URBAN AFFAIRS

g

| e
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(D. Thara)

May, 2021
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1. Introduction

1. Rivers passing through the urban
areas are their lifelines. However, due
to unprecedented urbanization and
manufacturing activities in the areas along
the rivers, many of these have become
polluted and in some cases, unfit even for
bathing. Flood plains of the rivers in urban
areas have witnessed the construction
activities including the unauthorized
residential development, a phenomenon
which has severely degraded the overall
natural environment and river ecology.

2. The pollution load in rivers has been
increasing over the years due to disposal
of human and industrial waste in the
rivers. The situation is likely to be further
aggravated due to impact of climate
change on the water resources, including
rivers. Central Pollution Control Board
(CPCB) monitors the water quality of
water bodies, including rivers across the
country. According to the CPCB reports of
the year 2009 and 2015, considering the
Bio-Chemical Oxygen Demand (BOD),
numbers of polluted river stretches have
increased from 150 in year 2009 to 302 in
year 2015.

3. As per another CPCB Report of 2009-
10, the estimated sewage generation
from Class-I & Class-Il towns in the
country was around 38,255 MLD (Million
Litres per Day), against which sewage
treatment capacity of only 11,787 MLD
i.,e 30% of the sewage generated was
available. In the latest CPCB report of
2014-15, these figures changed to 61,948
MLD and 23,277 MLD (37% of the sewage
generated). Thus, it can be seen that
although installed treatment capacity
has nearly doubled over the last 5 years,
the gap between sewage generated and
installed capacity hasonly slightly reduced
because of increased urbanization and
increase in urban population. Water crisis
is particularly severe in highly populated
urban areas and the condition is going
to be further aggravated with increased
urbanization.Duetotheincreaseddemand
of the cities, water is being brought from
distant points. Higher amount of waste
water, mainly in the form of sewage and
industrial effluents, is being generated
resulting in additional challenge for urban
planning.

RIVER CENTRIC URBAN PLANNING GUIDELINES | 9
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2. Need for Urban River Water
Conservation and Mainstreaming
it with Urban Planning

4. Flow is the major driver of biodiversity
in rivers. River flow regime, ranging from
low flows to high flows, significantly
affects the river ecosystem. For various
water demands, water is stored and
diverted through various structures built
on rivers that changes the flow regime
and reduces the flow in the downstream
reaches, resulting in degradation of the
services that society gets from rivers.

5. By definition an urban river is a stretch
or section of a water resource located
within a catchment that contains a town
or a city, where the structure and function
of that water resource is altered from its
natural state. These river systems are
not only used for irrigation, drainage and
supply of potable water but they also
have a close relationship with the social
fabric.

6. Due to the pressure of urbanization
and population growth, riverfront areas
are getting degraded with poor water
quality, limited access, formation of slums
etc. and are often found functioning as
open sewers or dumping grounds. Such
problems are not confined to a particular
geographic region of the world, but are
common to all places subject to the level
of urbanization, and India is no exception.
One can see many examples across the
world, where city authorities have made
successful efforts to reconnect people to
the rivers by reshaping their riverfronts

such as in Portland, Boston, Seattle, San
Francisco, and Tokyo. Major development
projects in India such as Ganga action
plan, Yamuna action plan and Sabarmati
riverfront development have been
initiated to improve the river environment.

7. Waterfronts have long been used for
different purposes and are now being
developed for thriving and layered public
use. Waterfronts can be developed for
different functions and activities such
as parklands, recreational public spaces,
retail or tourist centre. However, studies
suggest that mixed use development
along the waterfront is beneficial for
the community and city authorities as
it provides wide public access to the
riverfront and contribute in the economic
development of the city.

8. Realizing the significance of river
water conservation as well as river front
development, Ministry of Housing and
Urban Affairs has been directed to prepare
the guidelines on the same in the First
Ganga Council Meeting held under the
chairmanship of Hon’ble Prime Minister
on 14 December, 2020. The relevant para
of the minutes is reproduced:

“There is need for new thinking for ‘river
cities’. There is need for the residents of
those cities to ask, ‘What can we do for
the rivers’ Learning from experience of
Namami Gange, there is need for a new

10 | RIVER CENTRIC URBAN PLANNING GUIDELINES
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Figure 1: Two views of the same part of the River
Don, fifty years apart. (a) The river as a drain behind
industrial buildings. (b) The river as an attractive
location in front of residential developments which
have replaced the industrial buildings.

(Source: David N Lerner*, Alison Holt)

river centric thinking in planning for cities
on the banks of rivers, the city master
plan, at present, does not adequately
address this. The river health needs to
be mainstreamed into urban planning
process by development of Urban River
Management Plans. Cities should be
responsible for rejuvenating their rivers. It
has to be done not just with the regulatory
mindset but also with development and
facilitatory outlook.”

RIVER CENTRIC URBAN PLANNING GUIDELINES | 11
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3. Objectives of the Guidelines

9. The broad objectives of the guidelines for river front development.
are:

* Recommend suitable planning
« Highlightthe needforriver centricmaster strategies for river water management
planning, and urban river management and river front development as a
and planning, and provide guidance to part of sustainable urban planning
cities and towns. and development. Riverfront to be
transformed as a place to live, work and
» Prepare a framework for river water use for recreational activities by means
conservation and development of river of improvements in public access,
water front development of green spaces along

river edges etc.
» Devise development regulations /zoning

Figure 2: The number of polluted rivers stretches in India have increased in the last few years.
(Photo by Abhishek727 /Wikimedia Commons)

12 | RIVER CENTRIC URBAN PLANNING GUIDELINES
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4. Factors Responsible for Degradation
of Floodplains in Urban Areas

10. In urban areas, rivers continued to
be channelized to accommodate for
development and flood prevention.
As urban areas expanded, rivers at
urban centers have come under more
pressure and lost the ability to function
naturally. Construction activities on
the flood plains damage their natural
setting. Damage to floodplains harms the
riverine ecosystem, lessens groundwater
recharge capacity and poses threats of
flash floods. Unplanned construction and
encroachment on riverbeds reduces the
capacity of rivers to carry flood waters
and may lead to floods.

1. Floodplains in Indian cities are
very much exposed to unauthorized
construction which has taken place
without preparation and approval of
layout plans. Built up paved areas on
the flood plains are also responsible for
reducing the absorption of water into the
ground and increasing runoff. Reduced
flow along the embankments has led
to utilization of urban river plains for
residential, commercial and recreational
purpose thereby interfering with the
ecological functions of the river. Flood
plains are encroached upon by various
means and are also used as landfill sites,
leading to degradation of overall river
ecology.

12. River Channelization is the practice
of dredging and realigning the river
to increase its flow rate and carrying
capacity. Traditionally, channelization

of the rivers flowing through the cities
is done to check the flooding. However,
channelization, through the elimination
of riverine habitat and the creation of
excessive flows, may not be desirable for
"well-being"” of streams and rivers. Rivers,
which have undamaged floodplain, are
considered to be in good health.

13. Water quality degradation, which
happens due to indiscriminate discharge
of waste water without any treatment
through open drains, is also one of the
important concerns. Industrial discharge
further deteriorates the quality of water.
Disposal of untreated waste causes
severe pollution in urban and peri urban
areas. During 2015, approximately 61,754
Million Litres per Day (MLD) sewage was
generated in the country against the
available sewage treatment capacity of
22,963 MLD. Because of the deficit in
sewage treatment capacity, about 38,791
MLD of untreated sewage (62% of total
sewage) is discharged directly into nearby
water bodies (CPCB, 2016).

14. Use of such wastewater l|oaded
surface water for irrigation has resulted
in the significant built up of heavy metals
in agricultural land near several cities
and towns of India. In the cities around
river Ganga, although untreated sewage
is being used by farmers to grow crops
on urban peripheral lands due to its
high nutrient contents, its use for longer
periods is a matter of great concern.
Urban sewage carries high amounts of

[ —
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heavy metals (Ni, Cr, Pb, Cd, and Zn)
and salts, causing salinity and alkalinity
hazards. It is projected that wastewater
generation across the country will reach
1,22,000 MLD by the year 2050. The
country generates ~50 million tonnes
(Mt) of municipal solid wastes/year from
its urban areas (CPCB, 2000). About
9%-10% of these wastes find its way into
agricultural land in the form of compost,
contaminating soil with heavy metals.

15. Reduction of vegetative coverage also
adversely impacts the urban river flood
plain. The increase of human population
will further lead to degradation of riparian
areas, intensification of the hydrological
cycle and increase in the discharge
of pollutants, leading to proliferation
of species. This will disturb the river
biodiversity and bio productionriver flood
plains are indeed habitat for more species
of plants and animals compared to any
other landscape unit in most regions of
the world. Since cities are hubs of global
transportation networks, urban rivers are
also vulnerable to invasion of non-native
species which may outcompete the
native species and degrade the natural
environment.

14 | RIVER CENTRIC URBAN PLANNING GUIDELINES

16. Increased frequency of flood and
reduced flow due to over-exploitation
and increased surface run-off in urban
areas reduces the flows within a river
but increases the frequency of flood
in case of heavy rainfall. Continuous
encroachment over the floodplains of
the country’s rivers has resulted into the
constriction of the most suitable recharge
zone. The water level in the rivers prior
to onset of monsoon remains usually low
resulting in longer recharge period for
the groundwater aquifers compared to
the high pumping (discharge) rate.
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5. River regulations

17. Efforts for regulating the development
on floodplains can be traced to the River
Conservancy Act of 1884 that directed for
conducting surveys and defined limits for
the river which was termed "river-bed";
any construction or plantation within the
river-bed for the area covering the present
States of Tamil Nadu and Andhra Pradesh
was to be permitted by Conservators of
Rivers.

18. The Central Water Commission (CWC),
a part of the Ministry of Water Resources
(MoWR) circulated a model bill in 1975
for flood plain zoning which proposed
delineating the areas that are subject to
flooding including classification of land
with reference to relative risk of flood.

19. The National Water Policy, 2012
includes a section on conservation of
riversand 4 river corridors. Italsomentions
that encroachments and diversion of
water bodies must not be allowed and
restoration must be promoted to the
extent feasible.

State Government Efforts

20. In 1989, Tamil Nadu Pollution Control
Board passed an order stating that no
industry causing serious water pollution
will be permitted within 1 km of reservoirs,
rivers and public drinking water sources.
Maharashtra Pollution Control Board also
framed a River Regulation Zone policy
for the State in 2000 (revised in 2009)
based on the designated best use as per
water quality for rivers, high flood line

and categorizing industry based on their
pollution levels. However, this was later
withdrawn based on a resolution passed
by the state government dated 3 February,
2015. With floodplains, it is also important
to look at relevant land use legislations
which come under the ambit of States.
State Town and Country Planning Acts
were enacted by the States based on
Model Town and Country Planning Laws
in 1962 (later revised in 1985).

21. Ministry of Environment Forests and
Climate Change (MoEFCC) released a
“River Regulation Zone” (RRZ) notification
draft under the Environment Protection
Act (EPA), 1986.

22. Draft RRZ notification intended to
regulate developmental and industrial
activities upto 5 kms from the banks of
the river stretches having floodplains
and an equivalent area for mountain/ hill
stretches under three River Conservation
Zones (RCZ) demarcated with reference
to the Highest Flood Level (HFL) with a
100 year return period. The Prohibited
Activity Zone (RCZ-PA) in the immediate
vicinity of the river is offered the highest
protection since existing activities and
constructions within the zone should
adhere to the notification. Attention has
been paidtoregulating new developments
within three zones.

23. The RRZ draft policy also defined
the area for protection from further
encroachments as the “active flood
plain”, which will be marked by the high

I ——
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flood line. This, in entrenched stretches
will be the available space in the valley.
In embanked stretches, this would be the
area between two embankments or roads
along a river acting as an embankment.
In other stretches of the river, the active
flood plain will be the 100-year flood line,
the land which gets flooded during a 100-
year storm. The idea was to establish a
no-development zone not less (in area)
than the active floodplain.

24. In February 2016, Ministry of
Environment, Forests and Climate
Change (MOEF & CC) had come out with
a draft notification for River Regulation
Zones wherein it proposed to prohibit
or regulate the developmental activities
on riverfronts and floodplains. The draft
notification has been circulated to all the
States and UTs.

Key proposals in the draft notification:

* The proposed River Regulation Zones
(RRZs) are to be set up on the lines
of Coastal Regulation Zones (CRZ)
and would fall under the Environment
Protection Act,1986.

* The key objective of River Regulation
Zones is to prevent encroachments
along the rivers and floodplains. The
notification proposes to declare river
stretches and floodplain zones as River
Conservation Zones and to regulate
or prohibit developmental activities in
these zones.

* There would be a National River
Conservation Authority to be headed
by the Secretary of the Ministry of
Environment, Forests and Climate
Change at the Central level, and a

16 | RIVER CENTRIC URBAN PLANNING GUIDELINES

State River Conservation Authority
headed either by the Chief Secretary or
Additional Chief Secretary at the State
level.

Under the proposal, the river stretches
and their tributaries were classified into
three categories namely floodplain rivers,
seasonal rivers and mountain rivers/ hill
streams. Also, the river regulation zones
have been divided into three, depending
upon the permission granted to carry out
developmental activities:

* Prohibited activities zones: up to 500
meters from the highest flood level in
past 50 years

* Restricted activities zone: Outer limit of
prohibited zone to 1 kilometer

* Regulated activities zone: Outer limit of
restricted zone to 3 kilometers

Prohibited activities zone:

This zone extends from the river bank
to the outer edge of the floodplain and
beyond. The limit will be extended up to
500 meters from the highest flood level
in the past 50 years. These zones are
the area which are subjected to frequent
flooding and are most vulnerable to
adverse impacts of human activities.

In case of the presence of embankments
in the floodplain area, then this zone will
extend form the river bank to the present
outermost embankment and further a
100 m buffer is provided outside that
embankment.

Alternatively,ifthe flood plainis marked by
the presence of ecologically sensitive and
fragile watersheds, heritage sites, areas
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with outstanding beauty, areas which are
genetically diverse and important for rare
and endangered species, national parks,
biosphere reserves, wildlife sanctuaries
etc., then the whole area will be included
under this zone irrespective of the above
criteria.

Restricted activities zones:

Restricted activities zone includes the
floodplain areas which are less frequently
affected by the floods and lie farther from
the river. It will have limits extended from
the outer limits of the prohibited zone
and up to 1 KM.

Regulated activities zone:

This zone extends up to 3 km from the
outer limits of the restricted activities
zone. Certain activities will be permitted
in this zone.

Activities which are permitted

Traditional grazing by domestic animals,
traditional capture fishing and organic
farming, discharge of treated domestic
waste waters, withdrawal of ground water
using hand pump, recreational activities
which will not require boat jetties etc.

Activities which are not permitted
Bunding, dumping of solid waste,
construction of new embankment, land
reclamation, storage of inflammable and
toxic materials, and withdrawing water
for commercial purposes other than
hydro power and irrigation projects are
prohibited.

Urban and Regional Plan Formulation and
Implementation Guidelines (URDPFI),
2014

25. The URDPFI Guidelines, 2014 identify
river flood plain as natural hazard zones.
Buffer zones are areas created around
the conservation area, often peripheral
to it, inside or outside to enhance its
protection. Buffer zones are identified on
the basis of activities. Flood plain zoning
is done to regulate the land use in the
flood plains to restrict the damage caused
by floods. Flood plain can be identified
based on last 50 or 100 year flooded area
of water bodies or river. There can be
different considerations for regulations.
For example, the area likely to be affected
by floods up to a 10 year frequency should
be kept reserved only for gardens, parks,
playgrounds, etc. Residential or public
buildings, or any commercial buildings,
industries, and public utilities should be
prohibited in this zone.

In area liable to flooding in a 25-year
frequency flood, residential buildings
could be permitted with certain stipulation
of construction on stilts (columns),
minimum plinth levels, prohibition for
construction of basements and minimum
levels of approach roads, etc. In urban
areas there should be double storied
buildings. Ground floors could be utilized
for schools and other nonresidential
purposes.

I —
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6. Strategies for Urban River

Conservation

Planning and development of river bed

26. Three alternative approaches for
planned development of cities and towns
with objective of conserving the flood
plains of the rivers passing through them
are suggested.

A) River ecology conservation plan

This is purely an environmental approach
to the river bed development and
comprises of the following components.

a) Augmenting water recharge potential -
through extended storage of water in the
form of retention and detention ponds.

b) Reducing pollution of river water
(i) installation of sewerage treatment
plants with detention facilities atthe outfall
points and (ii) effluent management of
adjoining peripheral areas of cities.

c) Conservation of natural areas -
through natural swamps, marshes and
special aggregation of flora and fauna,
with proper mechanism to inhibit misuse
through protective barriers and sound
management.

d) Hierarchy of green areas - to be
developed depending on existing
accessibility and viability of development
of areas with varying use intensities such
as remnant forests, landscaped parks, bio
diversity parks and zoological gardens

18 | RIVER CENTRIC URBAN PLANNING GUIDELINES

with significant emphasis on pollution
control.

e) Recreation - to be limited to ecotourism
as in development of near passive
greens and water sports facilities where
environmentally viable.

f) Continuation and renewal of existing
areas be envisaged with special emphasis
on improvement in the built environment.
Agriculture and allied activities such
as horticulture and floriculture are also
proposed to be promoted in limited
manner wherever

the possibilities exist.

B) Integrated Development Scenario

27. With proper use and integration of the
river into the urban fabric, development
is to be achieved through appropriate
consideration of the local and transient
requirements of facilities of adjoining
areas and also through inclusion of such
uses that would give citizens desirable
proximity to the river. The various features
of this scenario are:

a) Retention of essential features of the
eco-based scenario such as augmentation
of ground water recharge, pollution
control and conservation of natural areas.

b) Assignment of uses, according
to demand and suitability, mainly
incorporating those uses which are either
presently under consideration or are
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derived to facilitate improvement of the
perceived quality of life of other areas.

c) Modification of certain existing/
ongoing uses to improve their respective
environmental qualities.

d) Integrated tourism development,
through development of appropriate
infrastructure networks and facilities.

e) Higher level of recreational activities
is also proposed under the scenario.
These will include, water sports and other
recreational uses which are presently
wanted in the city.

f) Inland water transportation in also
envisaged for development, subject to
feasibility.

g) Management of higher order is also
identified as an essential requirement to
ensure economic viability and sustenance
of integrated development

C) Post channelization development
scenario

28. It is essentially an extension of the
integrated development scenario with
partial/ limited channelization as a
precondition. This scenario also requires:

a) Reduction of peak flood water release,
as flow volumes are likely to increase on
channelization.

b) Pumpingregulationto prevent backflow
of existing drains and consequent flooding
in other areas of the city

c) Limited assignment of religious
and other water bound facilities as
channelization will restrict the stream
width, will not permit stream bifurcation
and will permit limited in stream uses.

Outline a Development Strategy

29. The Strategy thatinvolves a substantial
degree of alternative models of public
- private partnerships, and proposes a
stronger land management system with a
project-based approach in development
or master plan. Channelization,
considering the enormous investments/
resource requirements, adverse impacts
on the areas upstream and downstream
and, major implementation constraints,
may not yield any justifiable benefit. It may
therefore be more appropriate to adopt
the integrated development model, which
foresees only partial channelization.

RIVER CENTRIC URBAN PLANNING GUIDELINES | 19
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7. Objectives and Framework for the
River Zonal Development Plan

30. Zonal development plan for river
flowing through the city may be prepared
to address the following objectives: -

a) Water supply augmentation
b) Pollution abatement

c) Land utilization/ management
d) Eco-friendly development.

Critical concerns for the development of
the river areas are: -

a) Involvement of multiple agencies

b) High resource requirement

c) Special significance of the area and its
linkage with the other States- upstream
and downstream, development/re-
development of the existing areas.

* Development should not increase
the pollution within the river area,
rather it should regenerate a healthy
environment.

* Any kind of development should be safe
from flood damage even at peak flood
level.

* The resource requirement is partially

recovered with the development of
land in the river bed area without
compromising the quality of the
environment.

» Stretches which need to be developed

on priority, do not require large
financial resources or are prone to
encroachments, should be identified.

* Mitigate the constraints of allotment of
land for public and semi- public uses in
the adjoining areas of river, more so on
banks of the river.

Figure 3: Two views of the same part of the River Cheonggyecheon, S. Korea (a) 1949 (b) 2018
(Source: https://www.reddit.com/r/korea/comments/8juaOqg/cheonggyecheon_in_1950s_vs_2018/)
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8. Conservation of the River
as a Natural Entity

31.Astheriverisavibrantecosystem which
bestows numerous ecological functions
such as recharge and discharge, erosion
and deposition, storm water drainage etc.
It is of critical importance to retain these
natural functions and processes. This
necessitates that the ecological value
must be prioritized over the economic
utility arising from the river. The proposed
interventions must respond to this natural
context sensitively, and not cause any
major deviations to these functions.

32. Priority needs to be given for the
restoration of the natural course of the
river over a human-centric built designs.
This would not only make the river
conservation unique but also contribute
to the ecological value accrued by the
city.
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9. Restoration of Natural Zones
along the River

33. Ecological restoration is the process
of returning an ecosystem as closely as
possible to pre-disturbance conditions
and functions. The restoration process
includes rejuvenation of the structure,
function and self-sustaining behavior
of the ecosystem. Following restoration
strategies may be applied in stages and
considering the ecological status of each
zone.

1. Substantial intervention for managed
recovery

2. Partial intervention for assisted recovery

3. Non-intervention and undisturbed
recovery
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10. Maintaining Environmental Flow and
Carrying Capacity

34. For a natural state and to protect
the habitats, it is essential to maintain
the minimum and maximum levels.
Environmental flow is a system for
managing the quantity, timing, and
quality of water flows from a dam, with
the goal of sustaining freshwater and
estuarine ecosystems and the human
livelihoods that depend on them. The
most ecologically important aspects of
a river’s flow are extreme low flows, low
flows, high flow pulses, small floods, and
large floods. Environmental flows can be
designed to restore any of these, with the
goal of improving water quality, restoring
sediment deposition, addressing the
life- cycle needs of fish and wildlife, and
restoring the livelihoods of river-based
communities.

35. Pollution abatement measures
through infrastructure development may
be made effective for improving the
health of the rivers if survival need of the
river system is made an integral factor
of our river planning. Thus, it is of prime
importance to maintain the minimum
requirement of environmental flow for
sustenance of the river ecosystem along
with its functions and services. In case
of non- perennial rivers, the flow may be
erratic and environmental flow is many
times absent, causing the loss of habitat
and biodiversity.
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11. Decentralized Approach
to River Rejuvenation

36. The tributaries of major rivers such
as Ganga, Yamuna, Narmada have been
encroached upon which resulted into
limited recharge of groundwater aquifers,
reduction in the natural flow and large
contribution of sewage water through
these streams to the main stream.

Therefore, restoration of the tributary
streams is essential in the planning. If
issues such as those relating to dumping
of debris, solid waste, sewage and others
are addressed at the catchment level,
they can lead to a sustainable solution.
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12. Restoration for Utility
and Aesthetic Value

37. Restoration of the river ecosystem
will not only contribute to the ecological
utility of the river, but also complement
the beautification of the riverfront.
Maintaining water quality is important
for enhancing visual appeal of the
riverfront. This will help the river to host
macro and micro habitats for a wide
biodiversity. Hence, there is an immense
potential for research and scientific
activities such as bird-watching, insect
trails, herpetology studies along the river
banks. Conservation of ghats, historical
monuments and gardens is essential, and
their design should be sustainable.

RIVER CENTRIC URBAN PLANNING GUIDELINES | 25




5352
13. Urban River Zoning Regulations

38. United Nations has on 26 July, 2010
resolved unanimously to declare “right
to safe and clean drinking water and
sanitation as a human right”. Healthy
rivers are essential for realization of the
said obligation by India as a Party to
the UN. Further, statutory mandate from
Section 3, 5 and 6 of the Environment
(Protection) Act, 1986 seeks to regulate
such activities that are found to be
incompatible with maintaining the health
of the river systems as dynamic and life
sustaining entities. It is thus proposed to
frame rules to regulate harmful activities
in and around the rivers.

Categorization of urban river stretches

Category | Urbanized stretch shall
include stretches of rivers (including
their tributaries), with or without
embankments, in designated wurban
areas where infrastructure facilities in
the form of roads, buildings (residential,
commercial, recreational), temples, ghats
etc exist.

Category Il Peri urban stretch shall
include stretches of rivers (including their
tributaries) in suburban and rural areas,
with or without embankments, where
infrastructure development if any is
moderate and the land is primarily under
natural vegetation, forestry, agriculture
and grazing.

Lateral zonation of river banks

“Active Flood Plain” is defined as High

Flood Line (HFL) which in entrenched /
embanked stretches of ariver stretch shall
be the available space (including the river
channel/s) in the valley of entrenched
stretch or between two embankments
or between existing roads on either side
along ariver acting as an embankment. In
other stretches of the river, HFL/ active
flood plain shall be the 100-year flood
line.

No Development and Construction Zone
(NDCZ): The competent authority shall
determine a NDCZ on either bank for
each river which shall not be less than the
“Active Flood Plain” of the river.

High & medium impact zones: The
competent authority shall identify and
designate suitable distance/s from the
NDCZ on either bank keeping local
topographical conditions in mind, to be
called as high impact and medium impact
zones. In plains, where river topography
is relatively flat, these distances shall not
be less than 1 and 3 Km respectively from
the NDCZ depending on the width of the
urban river.

Following public facilities shall not be
permitted in active flood plain/ NDCZ:

* Hospitals, nursing homes, and housing
likely to have occupants who may not
be sufficiently mobile to avoid injury or
death during a flood,

* Police stations, fire stations, vehicle
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and equipment storage facilities, and
emergency operations centers that are
needed for flood response activities
before, during, and after the flood,

e Structures or facilities that produce,
use, or store highly volatile, inflammable,
explosive, toxic, and/or water-reactive
materials,

* Public semi-public facilities like sewage
and water treatment plants (STP/ WTP);
power plants and stations; bus depot;
metro stations/ depot etc which form the
life line infrastructures for any city,

« Commercial extraction of ground water
by non-government / private agencies
shall not be permitted with in NDCZ in
any category of the river.

The Urban Local Body/ Urban
Development Authority shall act as per
the directions of Ministry of Environment
and Forests to designate the State
Environment Impact Assessment
Agency (SEIAA) or the State Pollution
Control Board (SPCB) to act as the
Competent Authority for implementation
of these regulations for environmental
conservation and preservation, including
water bodies, forests and drains, parks,
playgrounds, burial and crematoria.

Uses/Activities permitted

Parks/Gardens, playgrounds, sports
facilities including stadium, swimming
pools, burial cemeteries and crematoria
may be permitted under this category.
The Parking for these facilities shall be
provided as per the provisions of the
Master Plan and up to 2% of the total land

area with FAR of 0.50 and G+1 structure
may be permitted for ancillary uses
required to support the main activity such
as eating joints/ restaurants, stalls, sheds
for storage etc.

Uses/Activities permissible under
special circumstance by the Competent
Authority

i. Open air theatres, indoor recreational
uses, dwelling for watch and ward, sports
clubs, water front tourism development

projects, libraries, milk booths,
Horticultural Producers’ Cooperative
Marketing and Processing Society

(HOPCOMS), public toilets.

ii. The ground coverage for such use
shall not exceed 5% of the total area with
required parking facility and shall not be
more than G+1 floor in any case.

—
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14. Regulations for Eco-sensitive Zones
and Water Bodies

i. Restrictions imposed by the competent
authorities are to be maintained as buffers
for various eco sensitive zones such as
reserve forests/ protected forests etc.
Permissions in sensitive areas earmarked
on the land use plan shall be considered
only by the planning authority.

ii. The buffer for water bodies such as
lakes/ streams/ drains shall be governed
as per the NGT Orders. In case of
water bodies, a 75 meter buffer of No
Development and Construction Zone is to
be maintained around the lake as per the
revenue record with exception of activities
associated with lakes. This buffer may be
taken into account for reservation of park
while sanctioning plans.

iii. Similarly storm water drains that
get discharged into the river may be
categorized into 3 types namely Primary,
Secondary and Tertiary. These drains may
have a buffer of 50, 35and 25 m (measured
from the edge of the drains) respectively
on either side. In case the buffer has not
been marked due to cartographical error
for any of the above types of drains, then
based on the revenue records buffer and
the existing ground situation may be
considered by the Authority in all such
cases without referring the land use plan
while according approval for building/
development/ layout plan.

iv. In addition, any other notifications
or directions and applicable buffers
which may be issued by the Competent

Authority from time to time for such eco-
sensitive areas shall become applicable.

V. In case of any amendment in the existing
regulations of the Competent Authority
resulting in reduction of the extent of
buffer, the land use of the adjoining
parcel of land will be the land use for such
exempted land parcels.

vi. Within the demarcated buffers for the
valley systems excluding the requirements
of buffer as per NGT judgment, the
following uses are allowed:

(a) Sewerage treatment plants and water
treatment plants

(b) Roads, pathways, formation of
drains, culverts, bridges etc which will
not obstruct the water course, run offs,
channels.

vii. If the river portion is a part of the
layout/ development plan, then that part
of the river zone could be taken into
account for reservation of parks and open
spaces both in development plan and in
sub-division regulations, as the case may
be.

viii. Any land falling within the river zone
for which permission was accorded by the
Authority or Government prior to the date
of notification, and then such permission
shall be valid irrespective of the land use
classification in the Development Plan or
Master Plan of the city concerned.
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39. While preparing/ revising the
master plans, it would be appropriate
to categorize the zones as per the
environment sensitivity as given below.

Passive recreational zone: These zones
are established to providerecreationaland
leisure facilities and activities in selected
areas that have unique features (including
visual corridors, environmentally
sensitive areas, buffer areas, or are along
significant routes). These parks can
include recreational commercial or public
facilities at the neighborhood, community,
and regional level.

Active recreational zone: Are those
zones established to provide parks that
offer active recreational and sporting
activities. While structures within the
parks are allowed, the general character
of the Active Recreational Zone should
remain as green and recreational.
Protected area: These zones are
established to conserve and protect the
environmentally sensitive areas such as
steep slopes and rivers which are rich
in nature and biodiversity. These areas
are non-developable for other strategic
purposes. In the case of highly sensitive
areas such as forests andrivers, the zoning
for the protected areas shall supersede.
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15. Way Forward

40. Co-operation between cities which
share a common river is necessary not
only to meet the evolving ambitions of
the States in the shared basin, but also to
face common challenges that might be
stopping the States from achieving their
maximum potential. It is high-time to
prioritizeourwaterresourcessustainability
and think for the environmental security;
else our future might face a serious crisis
on water. Life is important, but survival
in 21st century should be equal for all,
people should not suffer because of lack
of basic amenity like water- whether it is
for drinking, irrigation, industry, hygiene,
recreation or even religious. Sustainable
urban planning and development has
to take into consideration that river

flowing through the urban centers
require prioritized attention to ensure
that the rivers are clean, free of any
untreated discharge of waste water and
the flood plains are not only protected
from the construction activities but also
become the hub of recreational activities
without compromising the overall natural
environment.

41. State governments and uT
administrations while preparing or
revising the master plans/development
plans need to ensure that protection of
river flood plains get utmost attention
and the entire river zone is designated as
special zone.
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5363 ANNEXURE A-13

OITEM NO. 15 COURT NO.5 SECTION Xl

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Petitions for Special Leave to Appeal (Civil)....../2011

CC 12501/2011
(From the judgements and orders dated 28/03/2011, 22/4/2011 and
27/5/2011 in PIL No. 4003/2006 of The HIGH COURT OF JUDICATURE

AT ALLAHABAD)

ALLAHABAD DEVT.AUTH.TR.VICE CHAIRMAN Petitioner(s)
VERSUS

RE.GANGA POLLUTION H.B.JI MAHARAJ & ORS Respondent(s)

WITH I.A. No. 1(C/Delay in filing SLP and office report)

Date: 08/08/2011 These Petitions were called on for hearing
today.

CORAM :
HON’BLE MR. JUSTICE D.K. JAIN
HON'BLE MR. JUSTICE ASOK KUMAR GANGULY

For Petitioner(s)  Mr. Ajay Kumar Misra, Sr. Adv.
Mr. Ashwani Kumar Misra, Adv.
Ms. Anuradha Dubey Mishra, Adv.
Ms. Tulika Mukharjee, Adv.
for M/S Anuradha & Associates.

For Respondent(s)
Mr.Anish Kumar Gupta,Adv.

UPON hearing counsel the Court made the following
ORDER

Learned Senior Counsel appearing for the
petitioner seeks leave to withdraw the petitions,
stating that the petitioner Authority would like
to move an application before the High Court for
vacation of the orders impugned in these
petitions.  Accordingly, the Special Leave
Petitions are dismissed as not pressed. We may
clarify that we have not expressed any opinion on
the merits of the contentions raised in these
petitions as also on the application proposed to
be filed before the High Court.

(VINOD LAKHINA) (KUSUM GULATI)
Court Master Court Master
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